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(the Unicameral Legislature) were held on 9 September 2007. The party 
position following the elections is as follows: National Union for Hope: 
48; Grand National Alliance: 37; Patriotic Party: 30; Guatemalan 
Republican Front: 15; Unionist Party: 8; Centre for Social Action: 5; 
Encounter for Guatemala: 4; National Advancement Party: 4; Nationalist 
Change Union: 4; Guatemalan National Revolutionary Unity-MAIZE: 2; 
and Democratic Union: 1. 

JAMAICA 

Legislative Elections: In the elections to the 60-seat House of 
Representatives (the lower house of the Bicameral Legislature) held on 
3 September 2007, Mr. Bruce Golding's Opposition Jamaica Labour 
Party (JLP) won 33 seats while the People's National Party secured 27 
seats. 

New Prime Minister: On 11 September 2007. Mr. Bruce Golding was 
sworn In as the Prime Minister. 

JAPAN 

New Prime Minister: On 23 September 2007, Mr. Vasuo Fukuda 
was sworn in as the Prime Minister, replacing Mr. Shinzo Abe. 

KAZAKHSTAN 
Legislative Elections: The elections to 98-seat Mazhilish (the lower 

chamber of the Bicameral Legislature) were held on 18 August 2007. 
The ruling Nur Otan party, led by President Mr. Nursultan Nazarbayev. 
won all the seats. 

LATVIA 
New President: On 8 July 2007, Mr. Valdis Zatlers was swom in as 

the country's new President. He succeeded Mr. Vaira Vike-Frelberga, 
who had served two four-year terms in the office. 

New Speaker: On 24 September 2007, Mr. Gundars Daudze of the 
Union of Greens and Farmers was elected as the Speaker of the 
Saeima (Unicameral Legislature). 

MADAGASCAR 

Legislative Elections: The elections to 127-seat National Assembly 
(the lower chamber of the Bicameral Legislature) were held on 
23 September 2007. The party position following the elections is as 
follows: I Love Madagascar: 106; Economic Liberalism and Democratic 
Action for National Recovery: 1; and Independents: 20. 
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MALI 
Legislative Elections: The elections to 147-seat National Assembly 

(the Unicameral Legislature) were held in two rounds on 1 and 22 July 
2007. The party position following the elections is as follows: Alliance 
for Democracy and Progress: 113; Rally for Mali: 11; Party for National 
Renewal: 4; African Solidarity for Democracy and Independence: 4; and 
Independents: 15. 

New Speaker: On 3 September 2007, Mr. Dioncounda Traore was 
elected as the new Speaker of the National Assembly. 

Resignation of Prime Minister: On 27 September 2007, Mr. Ousmane 
Issoufi Maiga resigned as Prime Minister. 

New Prime Minister: On 28 September 2007, President Gen. (Retd.) 
Amadou Toumani Tours appointed Mr. Modibo Sidibe as the new Prime 
Minister. 

MOROCCO 

Legislative Elections: The elections to 325-seat (Le. Maj/is al-
Nuwab) House of Representatives-the lower chamber of the Bicameral 
Legislature) were held on 7 September 2007. The party position 
following the elections is as follows: Istiqlal: 52; Justice and Development 
Party: 46; Popular Movement: 41; National Rally of Independents: 39; 
Socialist Union of Popular Forces: 38; Constitutional Union: 27; Party 
for Progress and Socialism: 17; National Democratic Party-AI Ahd 
Party: 14; Front of Democratic Forces: 9; Socialist Democratic Movement: 
9; Democratic Socialist Avant-garde Party-National Congress Party-
United Socialist Party: 6; Labour Party: 5; Party of Environment and 
Development: 5; Party of Renewal and Equality: 4; Moroccan Union for 
Democracy: 2; Socialist Party: 2; Development and Citizenship Initiative: 
1; Alliance of Uberties: 1; Party of Renaissance and Virtue: 1; Citizens' 
Forces: 1; and Independents: 5. 

NAURU 
Legislative Elections: The elections to 18-seat Parliament (the 

Unicameral Legislature) were held on 24 August 2007. The party 
position following the elections is 8S follows: Non-partisan Followers of 
Ludwig Scotty (including Nauru First): 15; and Others: 3. 

President Re-elected: On 28 August 2007, Mr. Ludwig Scotty was 
re-elected as the President. 
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PAPUA NEW GUINEA 

Legislative Elections: The elections to 109-seat National Parliament 
(the unicameral legislature) were held during 30 June-15 July 2007. 
The party position following the elections is as follows: National Alliance 
Party: 28; PNG Party: 8; People's Action Party: 6; Pangu Pati: 5; 
People's Democratic Movement: 5; United Resources Party:5; People's 
Progress Party:5; People's National Congress Party:5; New Generation 
Party:4; Rural Development Party:4; People's Party:3; Melanesian 
Liberal Party:2; People's Labour Party:2; PNG Country Party:2; United 
Party:2; Melanesian Alliance Party: 1 ; National Advance Party: 1 ; People 
First Party: 1; PNG Conservative Party: 1; PNG Labour Party: 1; PNG 
National Party:1 and Independents:16. (Election nullified in one seat). 

Prime Minister Re-elected: On 6 August 2007, Governor General Sir 
Paulias Matane invited incumbent caretaker Prime Minister, Sir Michael 
Somare of the National Alliance Party (NAP) to form a Government. The 
new Parliament voted by (86 votes to 22) to re-elect Sir Michael as the 
Prime Minister on 13 August 2007. 

RUSSIA 
New Prime Minister: On 12 September 2007. President Mr. Vladimir 

Putin accepted the reSignation of Prime Minister Mr. Mikhail Fradkov 
and appointed Mr. Viktor Zubkov as the new Prime Minister. 

SIERRA LEONE 
Legislative Elections: The elections to the 112-seat National Assembly 

(the Unicameral Legislature) were held on 11 August 2007. The party 
position following the elections is as follows: All People's Congress: 59; 
Sierra Leone People's Party: 43; and People's Movement for Democratic 
Change: 10. 

New President: On 8 September 2007, Mr. Ernest Sai Koroma 
was elected as the country's new President and was sworn in on 
17 September 2007. 

New Speaker: On 25 September 2007, Mr. Abel Strong was elected 
as the new Speaker of the National Assembly. 

ST LUCIA 

Death of Prime Minister: On 7 September 2007, Prime Minister Sir 
John Compton died at Castries (the capital). He was being hospitalized 
after suffering a series of mild strokes in late April this year. 

New Prime Minister.' Mr. Stephenson King, who had been acting as 
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the Prime Minister since 1 May 2007, was inaugurated as Compton's 
replacement during a ceremony held at Government House on 
9 September 2007. 

TURKEY 
L{3gislative Elections: In the elections to 550-seat Grand National 

Assembly (GNA-the Unicameral Legislature) held on 22 July 2007, 
Prime Minister Mr. Recep Tayyip Erdogan's ruling Islamist Justice and 
Development Party (AKP) won 341 seats. The party position in respect 
of other parties following the elections is as follows: Republican 
People's Party: 112; Nationalist Action Party: 70; and Independents: 27. 

New Speaker: On 9 August 2007, Mr. Koksal T optan was elected 
as the Speaker of the GNA. 

New President: On 28 August 2007, Mr. Abdullah Gul was elected 
as the new President. 



DOCUMENTS OF CONSTITUTIONAL AND 
PARLIAMENTARY INTEREST 

11 

As per the provisions of article 341 of the Constitution, the list of Scheduled 
Castes was first notified In 1950 and this list has been modified from time to 
time. Various State Governments had submitted requests for revision In the 
list, such as, inclUsion of new communities, Inclusion of synonymous communities, 
Imposing area restrictions and other modifications of certain existing entries. 
These requests were processed In accordance with the modalities approved 
by the Union Government on 15 June 1999 and accordingly modified on 
25 June 2002. After consultation with the concerned State Governments, the 
Registrar General of India and the National Commission for Scheduled Castes, 
the list of the Scheduled Castes in respect of seventeen communities for the 
States of Haryana, Kerala, Madhya Pradesh, Maharashtra, Orissa, Punjab 
and Chhattisgarh were proposed to be amended. 

The amendments proposed in the Constitution (Scheduled Castes) Order 
(Amendment) Bill, 2007 broadly fall under the following categories, namely: 
(i) inclusion of new castes based on social, educational and economic 
backwardness; (Ii) inclusion of synonymous communities in respect of a caste 
in the existing list; and (iii) modifications or imposition of area restrictions in 
the existing entries. The Constitution (Scheduled Castes) Order (Amendment) 
Bill, 2007 which sought to achieve the above-mentioned objectives was 
passed by the Lok Sabha and the Rajya Sabha on 14 May and 14 August 
2007, respectively. It was assented to by the President on 29 August 2007. 
The Bill was introduced in the Lok Sabha as "The Constitution (Scheduled 
Castes) Order (Amendment) Bill, 2006". The Short title of the Bill was changed 
by the Lok Sabha through an amendment to clause 1. 

We reproduce here the text of the above Act. 

THE CONSTITUTION (SCHEDULED CASTES) 
ORDER (AMENDMENT) ACT, 2007 

An Act further to amend the Constitution 
(Scheduled Castes) Order, 1950. 

-Editor 

BE it enacted by Parliament in the Fifty-eighth Year of the Republic 
of India as follows:-

1. Short title: This Act may be called the Constitution (Scheduled 
Castes) Order (Amendment) Act, 2007. 
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2. Amendment of the Schedule: In the Schedule to the Constitution 
(Scheduled Castes) Order, 1950,-

(a) in PART V.-Haryana,-

(I) for entry 5, substitute-
"5. Batwal, Barwala"; 

(ii) for entry 24, substitute-
"24. Megh, Meghwar'; 

(b) in PART VIII.-Kerala, for entry 61, substitute-

"61. Thandan (excluding Ezhuvas and Thiyyas who are known 
as Thandan, in the erstwhile Cochin and Malabar areas) and 
(Carpenters who are known as Thachan, in the erstwhile Cochin 
and Travancore State)"; 

(c) in PART IX.-Madhya Pradesh, for entry 2, substitute-

"2. Bagri, Bagdi (excluding Rajput, Thakur sub-castes among 
Bagri, Bagdi)"; 

(d) in PART X-Maharashtra.-

(I) for entry 8, substitute-
"8. Basor, Burud, Bansor, Bansodi, Basod"; 

(ii) for entries 11 and 12, substitute-
"11. Bhambi, Bhambhi, Asadaru. Asodi. Chamadia, Chamar, 
Chamari, Chambhar. Chamgar, Haralayya, Harali, Khalpa, 
Machigar, Mochigar, Madar, Madig, Mochi, Telegu Mochi, 
Kamati Mochi, Ranigar, Rohidas, Nona, Ramnami, Rohit, 
Samgar, Samagara, Satnami, Surjyabanshi, Surjyaramnami, 
Charmakar, Pardeshi Chamar; 
12. Bhangi, Mehtar, Olgana, Rukhi, Malkana, Halalkhor, 
Lalbegi. Balmiki, Korar, Zadmalli, Hela"; 

(e) in PART XIII.-Orissa,-

(i) for entry 19, substitute-
"19. Chamar, Chamara, Chamar-Ravidas, Chamar-Rohidas, 
Mochi, Muchi, Satnami"; 

(ii) for entry 42, substitute-
"42. Kandra, Kandara, Kadama, Kuduma, Kodma, Kodama"; 

(I) in PART XIV.-Punjab, after entry 38, insert-

"39. Mahatma, Rai Sikh"; 
(g) in PART XXIII.-Chhattisgarh, after entry 43, insert-

"44. Turi". 



SESSIONAL REVIEW 

FOURTEENTH LOK SABHA 

ELEVENTH SESSION 

12 

The Eleventh Session of the Fourteenth Lok Sabha commenced on 
10 August 2007 and was adjourned sine die on 10 September 2007. The 
House was prorogued on 11 September 2007. In all, the House sat for 
17 days. 

A resume of some of the important discussions held and other 
business transacted during the period from 10 August to 10 September 
2007 is given below: 

A. DISCUSSIONS I STATEMENTS 

Statement by the Prime Minister regarding Civil Nuclear Energy 
Cooperation with the United States: Making a Statement in this regard 
in the House on 13 August 2007, the Prime Minister, Dr. Manmohan 
Singh said that the Government of India had reached an Agreement with 
the Government of the United States of America on the text of the 
bilateral Agreement on Cooperation for Peaceful Uses of Nuclear 
Energy. He said that the Government had kept the Parliament fully in 
the picture at various stages of the negotiations. It had never shied 
away from a full discussion in Parliament on this important issue. He 
himself had made statements on several previous occasions. After the 
conclusion of the Agreement, the Government had also briefed many of 
the parties represented in Parliament on the details of the Agreement. 

The Prime Minister said that the Agreement was about the civil 
nuclear energy cooperation. The Government had negotiated the Agreement 
as an equal partner and also ensured that the autonomy of the country's 
strategic programme was fully maintained, and that Dr. Homi Bhabha's 
long-term vision remained its guiding prinCiple. 

The Prime Minister drew the attention of the House to some of the 
features of the Agreement in some detail. He stated that the concept 
of full civil nuclear cooperation had been clearly enshrined in the 
Agreement. The Agreement stipulated that such cooperation would 
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include nuclear reactors and aspects of the associated nuclear fuel 
cycle, including technology transfer on industrial or commercial scale. 
It would also include the development of a strategic reserve of nuclear 
fuel to guard against any disruption of supply over the lifetime of the 
reactors. A significant aspect of the Agreement was India's right to 
reprocess spent fuel of US origin that had been secured upfront. India 
would establish a new national reprocessing facility dedicated to 
reprocessing foreign nuclear material under IAEA safeguards. India and 
the US would mutually agree on arrangements and procedures under 
which such reprocessing would take place in the new facility. The 
principle of reciprocity, which was integral to the July 2005 Statement, 
had been fully safeguarded in the Agreement. There was no change in 
India's position that it would accept only IAEA safeguards on its civilian 
nuclear facilities. This would also be done in a phased manner, as 
identified for that purpose in the Separation Plan, and only when all 
international restrictions on nuclear trade with India had been lifted. 
India would not take any irreversible steps with the IAEA prior to this. 

The Prime Minister said that the Agreement emphasized the desire 
of both the countries to cooperate extensively in the use of nuclear 
energy for peaceful purposes as a means of achieving energy security 
on a stable, reliable and predictable basis. It further confirmed that US 
cooperation with India was a permanent one. There was no provision 
that stated that US cooperation with India would be subject to an annual 
certification process. The Agreement made specific references to India 
and the United States as States possessing advanced nuclear technology, 
both parties having the same benefits and advantages, both committed 
to preventing proliferation of Weapons of Mass Destruction. As agreed 
in the March Separation Plan, India had accepted only IAEA safeguards 
that w,Puld be reflected in an India-specific Safeguards Agreement with 
the IAEA. India had not consented to any provision that mandated 
scrutiny of its nuclear weapons programme or any unsafeguarded 
nuclear facilities. India and the United States had agreed that the 
implementation of the Agreement would not hinder or otherwise interfere 
with India's nuclear activities including military nuclear facilities. Nothing 
in the Agreement would impinge on India's strategic programme, her 
three-stage nuclear power programme or ability to conduct advanced 
Research and Development. The Agreement envisaged, in consonance 
with the March 2006 Separation Plan, US support for an Indian effort to 
develop a strategic reserve of nuclear fuel to guard against any 
disruption of supply for the lifetime of India's reactors. The Agreement 
also provided for non-hindrance and non-interference in India's activities 
involving the use of nuclear material, non-nuclear material, equipment, 
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components, information or technology and military nuclear facilities 
produced, acquired or developed independently for its own purposes. 

The Prime Minister informed that an elaborate multi-layered consultation 
process had been included with regard to any future events that might 
be cited as a reason by either Party to seek cessation of cooperation 
or termination of the Agreement. Both Parties had agreed to take a 
number of factors into account in their consultations so that the scope 
for unilateral action was reduced. Cessation of cooperation could be 
sought by the US only if it was prepared to take the extreme step of 
termination of the Agreement. India's right to take "corrective measures" 
would be maintained even after the termination of the Agreement. In 
case of termination of the Agreement and cessation of cooperation by 
either Party, each had the right to seek return of the nuclear material 
and equipment supplied by it to the other. However, before the right of 
return was exercised, the Agreement committed that the Parties need 
to consult and to take into account specific factors such as national 
security, ongoing contracts and projects, compensation at market 
value, physical protection and environmental issues. The Agreement 
stipulated that both the parties recognized that exercising the right of 
return would have profound implications and consequences for their 
relations. 

Some of the significant and innovative features of the Agreement 
was the specific mention of the right to run foreign supplied reactors 
'without interruption' and to take 'corrective measures' in the event of 
fuel supply disruption. This had been made possible by crafting the 
provisions in a manner that provided for explicit linkages and interlocking 
of rights and commitments contained in the Agreement. The Agreement 
did not in any way affect India's right to undertake future nuclear tests, 
if it was necessary in India's national interest. There was nothing in the 
Agreement that would tie the hands of a future Government or legally 
constrain its options to protect India's security and defence needs. 

The Agreement fOf cooperation between India and the US was for 
peaceful uses of nuclear energy. Its genesis was the shared perception 
between India and the US that both countries need to address their 
energy challenges, and address them in a manner that was sensitive to 
concerns about the environment. For India, it was critically important to 
maintain its current GOP growth rate of 8 to 10 per cent per annum if 
her goal of eradicating poverty was to be achieved. The energy 
implications of the growth rate over the next couple of decades were 
enormous. Even if India were to exploit all her known resources of coal, 
oil, gas and hydropower, it would still be confronted with a yawning 
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demand and supply gap. India must, in the meanwhile, explore and 
exploit every possible source of energy. Nuclear energy was a logical 
choice for India. India intended to carry forward her cooperation with 
other countries in civil nuclear energy, in particular, with major nuclear 
suppliers like Russia and France. 

India already had a comprehensive nuclear infrastructure and corps 
of skilled and technically qualified manpower in the sector. It made 
sense for her to leverage the valuable asset. India's target for the year 
2020 was 20,000 MW of nuclear power generation. However, if intemational 
cooperation once again became available, India could hope to double 
the target. On the basis of the Indo-US bilateral Agreement and the 
finalisation of an India-specific Safeguards Agreement with the IAEA, 
which was being taken up shortly, the Nuclear Suppliers Group was 
expected to adapt its guidelines to enable international commerce with 
India in civil nuclear energy and all dual use technologies associated 
with it. This would be the beginning of the end of the technology-denial 
regimes against India that had been in existence for over three 
decades. 

The Prime Minister said that questions had been raised about the 
Government's commitment to an independent foreign policy. In this 
regard, he said that he had clearly spelt out the Government's position 
in his statements to Parliament in March and August 2006. He had 
specially mentioned that the pursuit of a foreign policy that was 
independent in its judgment was a legacy of the Founding Fathers and 
an abiding commitment of the Government. India was too large and too 
important a country to have the independence of its foreign policy 
taken away by any power. Today, India stood on the world stage as an 
influential and respected member of the international community. 
There was no question that India would ever compromise, in any 
manner, her independent foreign policy. India's commitment to universal, 
non-discriminatory and total elimination of nuclear weapons remained 
undiminished. It was the vision of a world, free of nuclear weapons 
which Shri Rajiv Gandhi put before the UN in 1988 and which still had 
universal resonance. 

India remained committed to a voluntary, unilateral moratorium on 
nuclear testing and to negotiate a Fissile Material Cut-off Treaty or 
FMCT in the Conference on Disarmament. India was willing to join only 
a non-discriminatory, multilaterally negotiated, and intemationally verifiable 
FMCT, subject to meeting the national security interests. Despite 
changes in the Government and changes in political leadership India 
had always tempered the exercise of its strategic autonomy with a 
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sense of global responsibility and with a commitment to the ideals of 
general and complete disarmament, including global nuclear disarmament. 
As a responsible nuclear power, India would not be the source of 
proliferation of sensitive technologies. India would work together with 
the international community to advance the common objective of non-
proliferation. 

The Prime Minister said that there were still other landmarks to 
cross before the goal of India joining the international mainstream as a 
full and equal partner becomes a reality. India had to finalise an India-
specific Safeguards Agreement with the IAEA. Thereafter, the Nuclear 
Suppliers Group had to agree, by consensus, to adapt its guidelines; to 
enable nuclear commerce with India; and to dismantle the restrictions 
on the transfer of dual use technologies and items to India. The US 
Administration was to secure the requisite approval from the US 
Congress. The completion of these next steps would mark the practical 
realization of the initiative. He said that this historic initiative had 
received the steadfast support of President Bush and senior members 
of his Administration. The strengthening and enhancement of the 
bilateral relations was an objective that had received his unstinted 
personal support and commitment. 

Concluding the Statement, the Prime Minister said that India had 
achieved an Agreement that was good for her, and good for the world. 
He wanted that history and posterity should judge the value of what the 
Government had done through the Agreement. In days to come it would 
be seen that it was not just the United States but nations across the 
world that wished to arrive at a new equilibrium in their relations with 
India. The Agreement with the United States would open new doors in 
capitals across the world. It was yet another step in India's journey to 
regain her due place in global councils. When future generations look 
back, they would acknowledge the significance of the historic deal. 

Statement by the Minister of Overseas Indian Affairs regarding 
abolition of Emigration Check Requirement Suspension (ECRS) System: 
Making a statement in this regard in the House on 6 September 2007, 
the Minister of Overseas Indian Affairs, Shri Vayalar Ravi said that he 
wanted to give a statement regarding an important reform measure 
under the Emigration Act that he proposed to implement for the benefit 
of a large number of poor people. He said that under the Emigration Act, 
1983 a person holding a passport as Emigration Check Required (ECR) 
was required to obtain emigration clearance from the Protector of 
Emigrants (POE) before leaving the country for overseas employment. 
This was a statutory requirement. The Emigration Act did not cover 
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ECR passport holders who travel overseas for visits other than for 
employment. However, for the last two decades administrative instructions 
had been in force requiring them to obtain Emigration Clearance 
Requirement Suspension or what was commonly referred to as ECRS. 
The ECRS system had no statutory basis. No other country has 
imposed such restrictions on International travel. The ECRS system 
had led to considerable inconvenience and harassment to passengers; 
it had resulted in corruption in POE offices and a nexus between 
unscrupulous recruiting agents and middlemen resulting in the exploitation 
of a large number of poor people. Last year over 5.5 lakh people who 
travelled overseas for purposes other than employment had to obtain 
ECRS. 

The Minister said that the ECRS system, which had no statutory 
basis was retrograde. It levied a form of tax, which was the ECRS fee 
on a poor person apart from resulting in corruption. Though it was 
introduced with a good intention to prevent misuse of visit visa for 
employment purposes, it had not achieved its objective. The Ministry, 
therefore, critically examined this matter and placed a proposal for 
abolition of ECRS before the Committee of Secretaries (COS), chaired 
by the Cabinet Secretary. The COS in its meeting held on 20 August 
2007 had approved the proposal. Before giving effect to the abolition of 
the ECRS system, the Minister said that he wished to share with the 
House the merits of this important reform measure. First and foremost, 
he said that it would save over six lakh poor passengers from 
inconvenience and harassment. As a result of the abolition of the 
ECRS, all ECR Passport holders would be saved from incurring 
unnecessary expenditure estimated annually at about Rs.600 crore. 
Secondly, the uneducated ECR passport holder did not know the 
distinction between emigration clearance, which was mandatory for 
employment overseas, and ECRS, which was only for visits abroad. 
This ignorance was often exploited to send them abroad for employment 
on visit visas. The poor worker did not know that the agent had only 
arranged a visit visa that did not entitle him to work abroad. By 
abolishing ECRS this ambiguity would be removed. To ensure that the 
data on ECR passport holders going abroad on visit visa was captured, 
the Government had requested the Ministry of Home Affairs to modify 
the departure and arrival cards suitably. 

The Minister said that he was grateful for the opportunity to share 
with the members the important Emigration reform that it would be 
implementing from 1 October 2007. 

Discussion under rule 193 regarding situation arising out of floods 
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in various parts of the country. A discussion took place in this regard 
in the House on 14, 16, 20, 24, 29 and 30 August 2007. Initiating the 
discussion on 14 August 2007, Shri Ananth Kumar of the Bharatiya 
Janata Party said that the summer rainfall in the western and northern 
parts of India was 25 per cent more than usual in the current year. The 
whole country was reeling under severe flood situation. It had affected 
Bihar, Uttar Pradesh, West Bengal, Orissa, Maharashtra, Gujarat, 
Andhra Pradesh, Kerala, Karnataka, Assam and the North-East. He said 
that 192 districts in more than 22 States were affected and more than 
27,472 villages were totally washed away. Nearly 22 lakh hectares of 
cropped land were destroyed; over 1 ,483 persons lost their lives; and 
more than 6.40 lakh houses were damaged. 

Shri Ananth Kumar said that this was the worst-ever flood situation 
in India in living memory and urged the Prime Minister to visit the flood 
ravaged States. Mentioning that international experts had said that the 
conditions that promote serious flooding would become much more 
frequent, he suggested that the Union Government should come out 
with more serious steps to tackle the flood situation. He added that the 
recommendations of the task force on inter-linking of rivers should be 
implemented in a time bound manner. This was the only permanent 
solution for flood situation in the country. 

Participating in the discussion*, Shri Prabhunath Singh (Janata Oal-
United) said that the Government of Bihar had actively mobilised itself 
in extending a helping hand to the flood victims. Millions of people had 
been rescued from the flood affected areas and placed under the make-
shift shelters, which provided them food, clothing, medicines, etc. 
Despite the arrangements made by the State Government, the agony of 
the flood stricken was unremitting. In these circumstances, he suggested 

• Others who participated in the discussion were: Sarvashri Hannan Mollah, Balasaheb 
Vlkhe Patil. Mohan Singh. Devendra Prasad Yadav, Anant Gudhe, Yogi Adltya Nath. 
Jal Prakash Narayan Yadav, Bhartruharl Mahtab, Ram Chandra Paswan, Kiren 
Rillju. Sita Ram Singh, AnI! Basu, Madhusudan Mistry, Tapir Gao, Shailendra 
Kumar, Bhubneshwar Prasad Mehta, Brahmananda Panda, Rallv Ranjan Singh 
'Lalan', M. Shivanna, Nikhil Kumar, Prabodh Panda, Mukeem Mohammad, Blkram 
Kesar! Deo, Jual Oram, ManJunath Kunnur, Munshl Ram, Adhlr Chowdhury. Suresh 
Kurup, Prahlad Joshi, Ram Kripal Yadav, Anwar Hussain, Narayan Chandra Borkataky, 
Suraj Singh, Hansraj Gangararnjl Ahir, Suresh Angadl, Alok Kumar Mehta, Raghuraj 
Singh Shakya, Devwrat Singh, Francis Fanthome, Harlkewal Prasad, Avinash Ral 
Khanna, Anlrudh Prasad alias Sadhu Yadav, Vlloy Krishna, V.K. Thummar, Bhanu 
Pratap Singh Verma, Suresh Waghmare, K.S. Manoj, Syed Shahnawaz Hussain, 
Ch, Lal Singh, Dr. Babu Rao Medlyam, Smt. P. Jaya Prada Nahata, Smt. P. 
Satheedevi, Smt. Jhansi Lakshml Botcha, Smt. Pratibha Singh, Smt. Tejaswlnl 
Seeramesh and Smt. C.S. SuJatha 
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that the Central Government should find out a permanent solution to the 
problem. 

Shri Braja Kishore Tripathy (BJO) said that Orissa had been 
ravaged by recurring floods, drought and cyclones during the past 
several years. Its economic development had come to a standstill. He, 
therefore, requested the Central Government to come forward to help 
and stand with the people of the State of Orissa. 

Prof. M. Ramadass (PMK) said that the flood situation in the 
country was a recurring phenomenon and suggested that the Government 
need to take permanent measures by getting even the assistance of the 
international community so that the country was saved from the 
ravages of floods. 

Shri K. Yerrannaidu (TOP) said that by inter-linking ot rivers, the 
country could avoid both floods and drought and also provide employment 
to many people in the country. 

Intervening in the discussion, the Minister of Water Resources, 
Prof. Saifuddin Soz asserted that inter-linking of rivers should be given 
priority. It was a State subject and the States had to agree among 
themselves. He said that five links were in very sharp focus currently 
viz. Ken-Betwa, Parbati-Kalisindh-Chambal, Narmada Pat-Tapi, Oaman-
Ganga-Painjal and Pollavaram-Krishna. Regarding cooperation with 
neighbouring countries in flood mitigation, he said that India had been 
actively engaged in joint efforts with Nepal, China, Bhutan and Bangladesh. 

Referring to the steps taken under the National Common Minimum 
Programme of the Govemment, the Minister said that some recommendations 
were made in respect of the States of Bihar and West Bengal in view 
of the great loss of lives and property there. The Ministry took pains 
to implement those recommendations. The Minister said that the 
Govemment was also proposing a National Flood Management Commission 
as a long-term measure. It would examine the needs throughout the 
country in respect of drainage and embankments and would help the 
State Govemments in preparation of master plans and wherever necessary, 
funding would be made available, he added. 

Replying to the discussion on 30 August 2007, the Minister of Home 
Affairs, Shri Shivraj V. Patit thanked the members who participated in 
the debate for their good suggestions. He said that the Government had 
come out with a booklet regarding the relief extended during the floods 
in the country which had been circulated to all the members. The 
booklet gave information about the flood situation in different States in 
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the country, about the funding, relief and about the steps which could 
be taken to give more relief to the people who were suffering. 

Regarding Calamity Relief Fund (CRF), National Contingency Calamity 
Fund (NCCF) and the plan assistance, the Minister informed the 
members that the Government of India has set aside Rs. 21,000 crore 
for providing CRF to the States in five years time. The fund was given 
to the State Governments in two instalments. The Calamity Relief was 
an immediate relief which had to immediately reach the people to give 
them relief. This was not rebuilding or rehabilitating the people. Further, 
when initially the Fund was made available to the Government of India 
and to the State Governments, it was felt that the amount was not 
sufficient and more money should be given. That was why the NCCF 
was brought into existence. 

The Minister said that the Government had passed the Disaster 
Management Act in recent years. The Act dealt with floods, cyclone, 
earthquake and with many other kinds of calamities. The Act provided 
for a National Disaster Management Authority at the national level 
which was expected to make policies and plans and prepare schemes 
for dealing with these calamities. Moreover, the Act also provided for 
the establishment of a State Disaster Management Authority under 
the Chairmanship of the Chief Minister of the State to prepare the plans 
for their own State. The Act further provided that at the District level 
there should be a District Disaster Management Authority under the 
Chairmanship of the District Collector and at the fourth level, there was 
to be a Local Disaster Management Authority. 

The Minister, however, said that some States had not yet constituted 
the State Disaster Management Authority. He requested the members 
to ensure that these authorities were created in their States and 
Districts. Regarding inter-linking of rivers and construction of dams, the 
Minister said that there would be no difficulty in allowing the States to 
do it and if they prepared the plan, the Ministry of Irrigation would 
definitely look into it and the permission could be given. He said that 
India was strong enough to cope with these kinds of difficulties and 
what was required was a clear understanding. The Government of India 
was in touch with every State and there was absolutely no difficulty. 

Adjournment Motion regarding failure of the Government to contain 
terrorist violence in the country as was evidenced by a series of recent 
events, the latest being twin blasts in Hyderabad in which 42 innocent 
citizens lost their lives and 50 were injured: Moving the Adjournment 
Motion in the House on 29 August 2007, Shri Prabhunath Singh of 
Janata Dal (United) said that the main objective of the Adjournment 
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Motion was to invite attention towards the fact that the country was 
fighting continuously for its external security but simultaneously its 
internal security had also been endangered. Almost all parts of the 
country were affected by Maoist or naxalite incidents and sometimes by 
other incidents of the same nature. The whole country was shaken by 
the incident of bomb blasts in Hyderabad on 25 August 2007. Whenever 
such incidents took place, not only that place but the whole country got 
affected. With regard to the present incident, he stated that the Prime 
Minister had reportedly said that a permanent fund might be set up for 
the victims of terr~ri~m. From his statement, it appeared that such 
incidents could not be stopped and the only remedy left was that the 
Government should go on announcing compensations for the victims. 
He strongly condemned the statement and wanted that the Home 
Minister should clarify in his reply as to what arrangements were made 
in Hyderabad in order to avoid such incidents. He said that the incidents 
of terrorism, extremism and naxalite violence were posing a threat to 
the internal security of the country. Under these circumstances, he said 
that a strong law was needed and suggested that a separate force 
should be constituted towards combating terrorism and naxalism. 

Supporting the Adjournment Motion, the Leader of the Opposition. 
Shri L.K. Advani (BJP) said that there were at least ten major terrorist 
incidents in different parts of India excluding Jammu and Kashmir 
during the last two years. In these ten terrorist operations, the failure of 
the Government to prevent them, to arrest the terrorists by making 
proper investigation and to bring them to book through the judicial 
system, was quite conspicuous. Alleging that the Government was only 
concerned about paying compensation to the aggrieved. he said that it 
should be more concerned as to how it could strengthen the intelligence 
system so that such incidents might not recur. He said that the 
previous Government had taken all the safeguards in POT A as suggested 
by the Supreme Court. Had there been no POT A in place. death 
sentence would not have been awarded to Mohammad Afzal. But. it was 
the present Government which was saving him. He wanted that no one 
should talk of minority or majority while dealing with terrorism, nor 
should it be politicized. Terrorism could be combated if these two things 
were kept in mind, he added. 

Participating in the discussion*, the Minister of Parliamentary 

• Others who participated in the discussion were: Sarvashrl Mohammad Salim, 
Mohan Singh, Devendra Prasad Vadav, Chandrakant Khalre, A. Krishnaswamy, 
Suravaram Sudhakar Reddy, Nlkhil Kumar, Madhu Goud Vaskhl, Syed Shahnawaz 
Hussain, Ram Krlpal Vadav, Bhartruharl Mahtab, Prof. Vljay Kumar Malhotra and 
Smt. Rupatai Dlliprao Nllangekar Patll 
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Affairs and Minister of Information and Broadcasting, Shri Priyaranjan 
Oasmunsi congratulated the people of Hyderabad who maintained the 
unity of the society and the people in the face of such· a grave 
provocation. At this critical juncture, he said that a consensus should 
be built on how to combat terrorists and isolate them. He wanted that 
the House should not only condemn these activities, but also give 
constructive suggestions as to how the existing system could be further 
strengthened. 

Shri K. Yerrannaidu (TOP) said that the Intelligence Bureau of the 
Government of India had informed the State Governments that such an 
incident might happen at any time in any metropolitan city. Despite that, 
the Government of Andhra Pradesh had not taken any necessary steps 
to prevent the incident. He alleged that the Chief Minister had failed to 
protect the life and property of the citizens living in the State and 
wanted that he should not continue in office. This should apply to all the 
States. 

Shri Braja Kishore Tripathy (BJD) said that cross border terrorism 
was the main reason for the spread of terrorism in the country. It had 
seriously jeopardized India's sovereignty and progress. Therefore, the 
nation must prepare itself for a war against terrorism. 

Prof. M. Ramadass (PMK) condemned the twin blasts in Hyderabad 
and said that these kinds of attacks challenged the very fabric of the 
democratic society. He, therefore, urged all the political parties to 
put their heads together and find out an amicable solution to the 
problem. 

Shri Subrata Bose (AIFB) suggested that the Intelligence Services 
should be strengthened so that when any Intelligence reports come, it 
should be taken seriously and acted upon. 

Shri Ramdas Athawale (RPI-A) strongly condemned the terrorists 
acts of violence in Hyderabad and requested that members should not 
indulge in politics over these terrorists attacks. 

Intervening in the discussion, the Minister of Home Affairs, 
Shri Shivraj V. Patil said that the discussion gave an opportunity to 
everyone to jointly consider as to what steps could be taken to control 
that kind of a situation. Referring to the incidents in Hyderabad, he said 
that the Government of Andhra Pradesh was very alert and careful, yet 
the incidents had taken place. The Chief Minister of Andhra Pradesh 
announced that Rs.S lakh would be given for each deceased person. He 
said that the task of controlling the terrorist activities in the country had 
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to be taken by the State Governments with the cooperation of the Union 
Government. Regarding the measures taken by the Government of India 
to meet the challenges, the Minister said that strengthening the special 
branches of State Police was the first important measure. The Government 
had been saying that intelligence was the only weapon to counter 
terrorism. Then, followed the management of the borders. In this regard, 
he said that except for the Line of Control, the entire international border 
of the country was manned by the paramilitary forces. Apart from these, 
there were issues like new raisings and modernisation of the Central 
Para Military Forces; international cooperation, in which India entered 
into agreements with nearly 30 countries; and police reforms. The 
Central Government had increased its number of policemen. As far as 
the question of LB. was concerned, he said that it was necessary to 
understand that LB. was not an agency to take any action; it was an 
agency which gave information only. 

Replying to the discussion, Shri Prabhunath Singh wanted to know 
about whose responsibility it was to step up the number of police 
personnel with the increase in population. In the previous debate, he 
said that the Minister had hinted about the threat of terrorism looming 
large from all side, be it land, air or sea. But in today's re~y he had 
not mentioned what action he was going to take to curb such threat and 
provide security to the people of the country. The training given by the 
Government to the police was not sufficient to help them curb such 
incidents, though they were capable. He wanted to know whether the 
Government proposed to give them training abroad and check such 
incidents. 

The motion was negatived. 

B. LEGISLATIVE BUSINESS 

Statutory Resolution regarding Disapproval of the State Bank of 
India (Amendment) Ordinance, 2007 and the State Bank of India 
(Amendment) Bill, 2007": On 20 August 2007, Shri Ramji Lal Suman of 
the Samajwadi Party moved the Statutory Resolution that the House 
disapproved the State Bank of India (Amendment) Ordinance, 2007 
promulgated by the President on 21 June 2007. Moving the Motion, he 
said that he failed to understand as to how this Ordinance was related 
with the development of the country as well as the common people. The 

• The Bill was introduced in the Lok Sabha on 16 August 2007 
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Government tried to legalize its tendency of raising loans and with the 
help of this, the Government tried to raise Rs.40 thousand crore from 
the market to purchase approximately 60 per cent of RBI's shares for 
the State Bank of India. This was a dangerous trend. 

Moving the motion for consideration of the Bill, the Minister of State 
in the Ministry of Finance, Shri Pawan Kumar Bansal said that the Bill 
further to amend the State Bank of India Act, 1955, be taken into 
consideration. He said that while deliberating on the issue of regulation 
and supervision, the Committee on Banking Sector Reforms had 
observed that it was inconsistent with the principles of effective 
supervision that the regulator was also an owner of the bank. This would 
require the RBI to divest its holding in banks and financial institutions. 
The Committee was of the view that RBI should not own the institutions 
it regulates. Therefore, the ownership of financing institutions could 
ideally be del inked from RBI through the transfer of such ownership to 
the Government. 

The Minister said that the RBI accepted these recommendations 
for transfer of its shareholding in SBI to the Central Government. On 
10 October 2005, RBI furnished the details of legislative changes 
required for disinvestment of RBI's shareholding in SBI. On 1 March 
2006, RBI sent draft legislation for making necessary amendments in 
the SBI Act, 1955 for transfer of its shareholding in SBI to the 
Government. In February 2007, the Government approved the proposal 
for transfer of ownership of shareholding of RBI, in the SBI, to the 
Central Government. The transaction involved transfer of the entire 
equity held by RBI in the SBI, that is 31,43,39,200 shares comprising 
59.73 per cent of the total equity shares. In the current year's budget 
a sum of Rs.40,000 crore was provided for this purpose. 

In view of the large amount involved, the Minister said that it was 
decided to complete the transaction before 30 June 2007, that is, the 
date of closure of the annual account of the Reserve Bank of India. 
Hence, it became necessary to carry out urgently the required amendments 
in the SBI Act, 1955. As both the Houses of Parliament were not in 
Session, the State Bank of India (Amendment) Ordinance, 2007 was 
promulgated on 21 June 2007 which came into force on 29 June 2007. 
The transfer of shares from the RBI to Central Government before 
30 June 2007 had enabled the RBI to transfer all its profits due to this 
transfer as a part of the annual transfer of surplus to the Central 
Government. The said Ordinance had amended the SBI Act, 1955 to 
enable the transfer of RBI's shareholding in SBI to Central Government. 
The amendments were confined only to substituting the words "Central 
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Government" I "Govemmenr for "Reserve Bank" I "Bank". The Bill sought 
to replace the aforesaid Ordinance. 

Participating in the discussion·, Prof. M. Ramadass (PMK) supported 
the Bill and said that the Bill would serve two important purposes. One, 
it would put an end to the conflict that existed in the Reserve Bank of 
India. Secondly, there was not much of revenue implication as far as 
this move was concemed. Rs. 35,531.33 crore was given to the 
Reserve Bank of India. This was a very simple Bill through which they 
were bringing the transfer of ownership from one hand to another. It was 
not going to affect any of the functions of the Bank. Now, Govemment 
of India would become the owner of the State Bank of India, and it 
would be able to implement its social policy. 

Shri Braja Kishore Tripathy (BJO) said that by amending Sections 
3, 5, 10, 18, 19, 24 and 36 and substituting "Central Govemment" for 
the word "Reserve Bank", the Govemment was intending to take away 
SBI from the control, authority and directions of the Reserve Bank. He 
alleged that this measure of the Govemment was nothing but yielding 
to the pressures of corporates and big business houses. 

Replying to the discussion, the Minister of Finance, Shri P. 
Chidambaram said that the intention to acquire RBI's shareholding was 
announced in the Budget. It was a transparent upfront announcement 
made in the Budget which was approved by the House. Then, the 
Govemment also provided Rs.40,OOO crore in the Budget which the 
House voted when it voted the Appropriation Bill. The Govemment 
needed to accumulate approximately Rs.40,OOO crore without interfering 
with the regular borrowing programme and upsetting the market from 
which it had to borrow. Once the Govemment were confident that this 
capital had been built up, it promulgated the Ordinance on 21 June and 
said that it would complete the transaction by 29 June. The Govemment 
had actually spent only Rs.35,531 crore. The price of each share was 
calculated according to SEBI guidelines. The Bill simply replaced the 
words 'Reserve Bank of India' by 'Govemment of India'. As far as the 
NABARO and the NHB were concemed, he said that both were unlisted 
companies. The Govemment would require a certain amount of money 
to take over these two shareholdings. It intended to do so in the current 

• Others who participated in the discussion were: Sarvashri Lakshman Singh, K.S. 
Rao, Sudhangshu Seal, Shailendra Kumar, Ganesh Prasad Singh, Bhartruhari 
Mahtab, Prabodh Panda, Rajiv Ranjan Singh 'Lalan', Adhir Chowdhury, Varkala 
Radhakrlshnan, Kharabela Swain, Vljayendra Pal Singh and Prof. Rasa Singh 
Rawat 
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year and complete the same by June 2008. But since they were 
unlisted companies, there was no great urgency to do that immediately. 
He said that the SBI had improved its position since the UPA 
Government came into office, which was stronger than what it was three 
years ago or even one year ago. 

The Resolution was negatived and the Bill was passed. 

The Cigarettes and Other Tobacco Products (Prohibition of Advertisement 
and Regulation of Trade and Commerce, Production, Supply and 
Distribution) Amendment Bill, 2007*: On 30 August 2007, the Minister 
of Health and Family Welfare, Dr. Anbumani Ramadoss moved the 
motion for consideration of the Bill in the House. The Cigarettes and 
Other Tobacco Products (Prohibition of Advertisement and Regulation 
of Trade and Commerce, Production, Supply and Distribution) Act, 2003 
was enacted mainly for taking effective steps to discourage the use of 
tobacco and tobacco products so as to protect the public health. 

As per sub-section (1) of section 7 of the said Act, no person shall, 
directly or indirectly, produce, supply or distribute cigarette or any other 
tobacco products unless every package of cigarettes or any other 
tobacco products produced, supplied or distributed by him bears thereon, 
or on its label, the specified health warning including a pictorial 
depiction of skull and cross bones and such other warning as may be 
prescribed by the rules made by the Central Government under the Act. 

It was felt that taking into account the religious sentiments expressed 
by certain sections of society against the depiction of skull and cross 
bones, the pictorial warning of skull and cross bones on the packets of 
tobacco products might be made optional rather than mandatory. 

Participating in the discussion**, Shri Basudeb Acharia of the 
Communist Party of India (Marxist) suggested that instead of skull and 
cross bones, some other pictures or written warning should be depicted 
on the packet so that people who chew tobacco or who smoke beed; 
should know and understand the harm by taking it and this should also 
be incorporated in the Bill itself. He demanded that, along with 
amendment of the Bill, the rules should also be accordingly amended 
so that the purpose of the amending section 7 of the Act was fulfilled. 

• The Bill was introduced in the Lok Sabha on 20 August 2007 
.. Others who participated In the discussion were: Sarvashri Shyama Charan Gupta, 

Ram Kripal Yadav, Suravaram Sudhakar Reddy, Chaudhary Lal Singh, Smt. Sumitra 
Maha/an, Smt. Archana Nayak and Smt. Te/aswlni Seeramesh 
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On 6 September 2007, the Bill was passed. 

The Competition (Amendment) Bill. 2007*: Moving the motion for 
consideration of the Bill on 6 September 2007, the Minister of Corporate 
Affairs. Shri Prem Chand Gupta said that the Government had enacted 
the Competition Act in 2002 so that the Indian market might be 
geared to face competition from within the country and outside. The 
Act provided for the establishment of a Commission to prevent practices 
having adverse effect on competition. However. the Competition 
Commission of India (CCI) could not be made fully functional till date 
due to filing of a writ petition before the Supreme Court. While 
delivering its judgment in January 2005, the Supreme Court closed the 
writ petition leaving it to the Government to make amendments to the 
Act as appropriate to address the legal issues as had been brought up 
during the proceedings on the Writ Petition. Therefore, now keeping in 
view the developments and the new ideas that had come to the notice 
of the Government, these amendments were proposed so that the 
Competition Act could be implemented in the country. 

The Bill, as amended, was passed. 

C. QUESTION HOUR 

During the Eleventh Session of the Fourteenth Lok Sabha, in all 
21.562 notices of Questions (15,027 Starred, 6,500 Unstarred and 35 
Short Notice Questions) were received. 'Out of these, 380 notices were 
admitted as Starred, 3,776 as Unstarred and one was admitted as Short 
Notice Question. 

On 10 August 2007, since the House adjourned for the day after 
obituary references, Starred Questions could not be called for oral 
answer. Due to interruptions in the House on 13, 21, 22 and 31 August; 
5,6,1 and 10 September 2007, Starred Questions were not called for 
oral answer. Replies to Starred Questions listed for the day were treated 
as Unstarred and their answers, together with the answers to Unstarrred 
Questions, were printed in the official report for those days. 

The sittings of Lok Sabha fixed for 27 August and 3 September 
2007 were cancelled as per the decision taken by the Business 
Advisory Committee at its sittings held on 21 and 30 August 2007, 
respectively and agreed to by the House on 22 and 31 August 2007, 

• The Bill was introduced in the Lok Sabha on 29 August 2007 
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respectively. Replies to both Starred and Unstarred questions listed 
for 27 August and 3 September 2007 were laid on the Table at the 
next sitting of the House, i.e., 29 August and 5 September 2007, 
respectively. 

With the consent of all Party Leaders, the Speaker, Lok Sabha 
adjourned the House sine die on 10 September 2007 instead of 
14 September 2007 as scheduled earlier. Questions listed for 11, 12, 13 
and 14 September were treated as lapsed. 

Daily average of Questions in the list of Question: The average 
number of Starred Questions answered orally in the House during the 
Session was 1 .84. The maximum number of Starred Questions answered 
orally on a day was 7 on 24 and 30 August 2007. 

The average number of questions appearing in the Unstarred 
Questions list came to 164 per day against the prescribed limit of 230, 
the minimum being 123 Questions on 10 August 2007. 

Half-an-Hour Discussion: In all, 7 notices of Half-an-Hour Discussion 
were received during the Session. Out of those, only 1 notice was 
admitted but it was not discussed on the floor of the House. 

D. OBITUARY REFERENCES 
During the period, obituary references were made on the passing 

away of Shri Chandra Shekhar, former Prime Minister and sitting 
member; Shri Ajit Kumar Singh, sitting member; Sarvashri Krishna 
Chandra Halder, Chandrajeet Yadav, T. Nagaratnam, Sharat Singh 
Chowhan, Dilip Chakravarty, Sat Pal Kapur, T. Balakrishnaiah, Jagdish 
Prasad Mathur, Dr. Sahib Singh Verma, and Smt. Tarkeshwari Sinha, 
all former members. 

Besides, references were also made to the loss of several lives 
and injuries to many in the bomb blasts that took place in Hyderabad 
on 25 August 2007; to a road mishap that took place on 7 September 
2007 at Desuri-ka-Nall village in Rajsamand district of Rajasthan, 
resulting in the death of about 86 persons and injuries to many and 
regarding the collapse of a girder at a bridge construction site at 
Punjagutta junction in Hyderabad resulting in the death of about 10 
persons. 

Thereafter, members stood in silence for a short while as a mark 
of respect to the memory of the departed. 
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RAJYASABHA 

TWO HUNDRED AND ELEVENTH SESSION· 

The Rajya Sabha, which met for its Two Hundred and Eleventh 
Session on 10 August 2007 was adjourned sine die on 10 September 
2007, and was then prorogued by the President on 11 September 2007. 
A resume of some of the important discussions held and other business 
transacted during the Session is given below: 

A. STATEMENTS I DISCUSSIONS 

Statement regarding the successful launch of GSL V-F04 / INSA T-
4CR: Making a Statement in the House on 5 September 2007, the 
Minister of State in the Prime Minister's Office, Shri Prithviraj Chavan 
informed the members that the Geosynchronous Satellite Launch 
Vehicle, GSLV-F04, had successfully launched the latest communication 
satellite, INSAT-4CR, on 2 September 2007 from the Satish Ohawan 
Space Centre at Sriharikota in Andhra Pradesh. The Minister stated 
that the 2,140-kg. INSAT -4CR is the third satellite in the INSAT -4 series. 
The satellite carrying 12 high power Ku band transponders would augment 
INSAT capacity for Oirect-To-Home (OTH) television and other 
communications services. He said that the Master Control Facility at 
Hassan in Karnataka had acquired signals from INSAT-4CR soon after 
it entered into orbit and the initial checks indicated normal health of 
the satellite. The orbit raising manoeuvres had commenced on 3 September 
2007 and would continue from 5 to 7 September 2007 followed by the 
deployment of appendages, three axis stabilization, payload switching 
on and in-orbit tests. The INSAT-4CR would be operationalised by the 
end of September 2007, the Minister informed. 

Statement regarding resident doctors' strike at the AI/India Institute 
of Medical Sciences: Making a Statement in the House on 30 August 
2007, the Minister of Health and Family Welfare, Dr. Anbumani Ramdoss 
stated that the resident doctors of the All India Institute of Medical 
Sciences (AIIMS), New Delhi were on strike on the issue of delay in 
award of degrees to the successful students by the Institute. As per 
the procedure followed, every year Convocation of AIIMS is required 
to be held in the month of February when the degrees are awarded to 

• Contributed by the Research and Ubrary Section, Rajya Sabha Secretariat 
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the successful students. The degrees should bear the signature of the 
President, Director, Dean and the Registrar of AIIMS. The Minister 
stated that the Director, AIIMS, however, had not organized the Convocation 
for the last two years and as a special case, conSidering the requirement 
of original degrees for some concerned students, 54 MBBS degrees of 
2005 were signed by the all concerned to be awarded to those students. 
Similarly, for the year 2006 also 49 MBBS degrees were forwarded to 
him by the Director, AIIMS on 20 August 2007 for his Signature since 
he was the President, AIIMS. He found that the degrees so forwarded 
by the Institute were not signed by the Registrar, AIIMS, appOinted by 
the Governing Body but were signed by one Dr. Sandeep Aggarwal. 
The degrees were, therefore, returned to the Director, AIIMS for rectifying 
the mistake at the earliest so that the degrees could be issued immediately. 

The Minister informed that any degree signed by an unauthorized 
person would render the degree illegal and invalid and it was unfortunate 
that the resident doctors had resorted to strike without appreciating his 
concern for their future. The Minister further said that the Director, 
AIIMS had been instructed to take necessary steps to ensure that the 
strike was called off and the patient care services in the Institute were 
restored immediately. He had also been asked to convene the Convocation 
within a period of one month so that the pending degrees could be 
awarded to the students without any further delay. 

Short Duration Discussion on heavy floods in various parts of the 
country and relief measures undertaken by the Govemment: A discussion 
in this regard took place in the House on 14, 23, 30 August and 
6 September 2007. Initiating the discussion on 14 August 2007, 
Shri Kalraj Mishra of the Bharatiya Janata Party said that natural calamities 
such as floods, drought, earthquake, landslides in the hilly areas, etc. 
often affect the lives of common men and cause loss of crore of 
rupees and thousands of human lives. Among the countries worst affected 
by the floods were India, Nepal, Bangladesh and Sri Lanka. Supporting 
his statement by statistics, he said that more than three crore people 
had been rendered homeless and more than three thousand lives had 
been lost in these four countries altogether. In India, the States of 
Eastern Uttar Pradesh and Bihar were worst affected by the floods. 
Explaining the cause of heavy floods, Shri Mishra said that the rivers 
emerging from Nepal and passing through these States hit the dams 
with their high currents as a result of which dams collapse and the 
entire area gets su~merged. 

Suggesting some solutions to the problem of floods, he said that 
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one alternative was that straight dams should be erected to check the 
water flow, the second was that dynamic dams could be constructed 
and third alternative was that to check the damage caused due to 
floods, especially in the States of Uttar Pradesh and Bihar, some places 
may be raised high and the people settled at those places. He recalled 
that a proposal regarding the interlinking of rivers was also submitted 
by the previous Government which could also prove effective. He urged 
the Government to extend adequate help to the people affected by the 
flood in the States of Bihar and Eastern Uttar Pradesh. 

Participating in the discussion*, Shri Dwijendra Nath Sharmah (INC) 
said that in the current year almost a" the States had been affected 
by floods. Mentioning about Assam, he said that floods in Assam were 
a perennial problem and in the current flood twenty-six out of twenty-
seven districts had been affected. He cited silting of rivers and deforestation 
in the hilly areas as the reasons for floods. Emphasizing the need for 
a permanent solution to the problem, Shri Sharmah said that a permanent 
fund was necessary for Assam by which immediate action could be 
taken with respect to flood relief. He urged the Government to look for 
a permanent solution for controlling the river Brahmaputra and its tributaries 
so that the people, the cultivators and the farmers could be saved 
from the devastating effects of .floods. 

Shri C. Peru mal (AIADMK) suggested that a long term policy was 
required to be framed by the scientists, researchers, administrators 
and management experts to substantially minimize the loss of lives, 
crops and the property. He urged the Government to be more objective 
in the assessment of damage and provision of relief assistance while 
remaining guided by certain parameters. The actual cost of the damages 
calcul~ted must be shared on 80:20 basis by the Centre and the States. 
It should also be made mandatory for all the States and the Centre to 
reserve five per cent of the budget for meeting such costs. 

He urged the Government to enforce a National Scheme of Rain 
Water Harvesting structure in each and every existing and future 
dwelling unit a" over the country. He further said that dedicated village 
guard forces must be raised to undertake the construction work of 

• Others who took part in the discussion were: Sarvashri Brij Bhushan Tiwari, Moinul 
Hassan, D. Raja, Suresh Bhardwaj, Gandhi Azad, Nand Klshore Yadav, Mahendra 
Sahnl, Sanjay Raut, Tariq Anwar, Ravula Chandra Sekar Reddy, K.B. Shanappa, 
Ali Anwar, Mangani Lal Mandai, Bashlstha Naraln Singh, Harlsh Rawat, Rajnltl 
Prasad, Rudra Narayan Pany, Prof. Ram Deo Bhandary, Ms. Pramlla Bohldar, 
Ms. Sushila Tiriya, Smt. Viplove Thakur and Smt. Prama Cariappa 
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special canal network to suck in the excess water from the rivers 
during rainy seasons. Moreover, habitations routinely inundated by 
rivers could be identified and the people could have two alternative 
habitats, one during the non-flood seasons and another, a very restricted 
makeshift arrangement for stay with rationed food. during flood seasons. 
A vital part of the Master Plan should have the prevention of flash 
floods as its key components, he added. 

Shri Rajeev Chandrasekhar (INC) said that the process of granting 
financial relief from the Centre to the States should be restructured 
with the objective of ensuring speedier and more transparent financial 
resources to the affected States. The process of forecasting of floods 
should be improved and the issue of interlinking of rivers be looked 
into. The States must focus on the issues of river bank encroachments, 
silting and erosion of soils, which contributed significantly to the floods. 
He urged the Govemment to launch a permanent long-term and sustainable 
strategy to protect the people from the annual occurrence of floods. 

Replying to the debate on 6 September 2007, the Minister of Home 
Affairs, Shri Shivraj Patil said that the information about the flood situation. 
the relief provided, the foodgrains distributed and the funds and other 
equipments given to cope up with the difficulties faced by different 
States in the country had already been circulated. 

B. LEGISLATIVE BUSINESS 

The Constitution (Scheduled Castes) Order (Amendment) Bill, 2007*: 
Moving the motion for consideration of the Bill on 14 August 2007, the 
Minister of Social Justice and Empowerment, Smt. Meira Kumar said 
that as per the provisions of article 341 of the Constitution of India. 
the list of Scheduled Castes was first notified in 1950. which had 
been modified from time to time. A number of requests had been received 
from the State Governments for modification in the list. involving inclusion 
of new and synonymous communities, imposition of area restriction 
and also modification in the existing entries. The requests were processed 
in accordance with the modalities approved by the Government on 
15 June 1999 and modified on 25 June 2002, after consultation with 
the concerned State Governments, the Registrar General of India and 
the National Commission for Scheduled Castes. The proposed amendments 
in the said Bill envisaged the inclusion of new castes based on social, 

• The Bill as passed by the Lok Sabha. was laid on the Table on 15 May 2007. 
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educational and economic backwardness; inclusion of synonymous 
communities in respect of a caste in the existing list, and modifications 
or imposition of area restriction in the existing entries. She further 
informed that the Bill was referred to the Parliamentary Standing Committee 
on Social Justice and Empowerment for examination and report which 
had agreed with the Bill in its entirety. The Bill was passed by the Lok 
Sabha on 14 May 2007. 

Replying to the debate*, the Minister of Social Justice and 
Empowerment, Smt. Meira Kumar said that the Bill was not a Constitution 
Amendment Bill, but as the amendments were being made in a list 
included in the Constitution, the procedure for this had purposely been 
made complicated so that it could not be misused. The Minister informed 
that a high level Committee had been constituted to monitor untouchability 
and atrocities on Dalits. She said that the law has its own limitations 
and it could not change the mindset of the people. The Minister further 
stated that more than one thousand communities had been added to 
the list of Scheduled Castes and all the suggestions given by the 
members would be taken care of. 

The motion for the consideration of the Bill, clauses, etc. were 
adopted and the Bill was passed. 

The Apprentices (Amendment) Bill, 2006:** Moving the motion for 
. consideration of the Bill in the House on 30 August 2007, the Minister 
of State in the Ministry of Labour and Employment, Shri Oscar Femandes 
said that the National Apprentice Scheme was started in the year 1959 
on voluntary basis to prepare skilled manpower for industry by using 
training facilities available in the industry. The Apprenticeship Training 
Scheme was regulated by the enactment of the Apprentices Act, 1961 
which envisaged for providing training to the school leavers as trade 
apprentices. It was amended in 1973 to include training of graduate 
and diploma engineers as graduate and technician apprentices. The 
Act was further amended in the years 1986 and 1997 to enlarge the 
scope of the Apprenticeship Training Scheme and to improve its performance 
both qualitatively and quantitatively. 

The Minister informed that the seats in the Apprenticeship Training 

• Others who took part in the discussion were: Sarvashri Krishan Lal Balmlkl, Tarlni 
Kanta Roy, Amar Singh, D. Rala, Nandi Yellalah, K.B. Shanappa, Gandhi Azad, 
Silvius Condpan, Ali Anwar, Tapan Kumar Sen, Dharam Pal Sabharwal, Sharad 
Anantrao Joshi, Dr. Radhakant Nayak, Dr. E.M. Sudarsana Natchiappan, Prof. 
Ram Deo Bhandary, Smt. Brlnda Karat and Smt. Sushma Swaraj 

** The Bill was introduced In the Rajya Sabha on 19 May 2007 
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are reserved for youth belonging to the Scheduled Castes and Scheduled 
Tribes categories. The duration of the training period varies from six 
months to four years and stipend was to be paid to the apprentices 
per month. The 29th meeting of the Central Apprenticeship Council, 
held under the Chairmanship of the Minister of Labour, recommended: 
to provide reservation for Other Backward Classes (OBCs) under the 
Apprentices Act, 1961; to amend the Act for imparting related instructions 
by the employers instead of appropriate Government; and to enhance 
flexibility upto fifty per cent in the matter of engagement of apprentices 
in a trade provided that overall quota fixed for the establishment remains 
the same. These were the important amendments proposed through 
the Bill. 

Replying to the debate,· the Minister of Labour and Emplo~ment, 
Shri Oscar Fernandes said that the most important suggestions that 
had been put forth desired that due emphasis be given to the welfare 
of women and the physically handicapped and for enhancing the stipend 
being given to the apprentices. 

The motion for the consideration of the Bill, clauses, etc. were 
adopted and the Bill was passed. 

The Competition (Amendment) Bill, 200r~: Moving the motion for 
consideration of the Bill on 10 September 2007, the Minister of Company 
Affairs, Shri Prem Chand Gupta said that the first anti-trust law enacted 
in the country was in the form of Monopolies and Restrictive Trade 
Practices (MRTP) Act, 1969. The thrust of the law was on the prevention 
of concentration of economic power through monopolistic, restrictive 
and unfair trade practices that might lead to unhealthy accumulation of 
economic power in an environment of scarce resources. However, the 
economic reforms in the last two decades had resulted in changes in 
the competitive environment of the country as well as in the international 
arena. The Minister said that the existing anti-trust regime was inadequate 
to squarely address the issues of competition and anti-competitive practices 
in the dynamically changing market place. He further said that this 
had led to the need for a new Competition Law along with the creation 
of a Competition Regulatory Body and accordingly, the Competition 

• Others who took part In the discussion were: Sarvashri G. Sanjeeva Reddy, ROOra 
Narayan Pany, Nand Kishore Yadav, K. Chandran Pillal, S. Anbalagan, Rajnltl 
Prasad, Sharad Anantrao Joshi. Gandhi Azad. Tlruchl Siva, Tapan Kumar Sen, 
Harendra Singh Malik, Abdul Wahab Peevee, Manganl Lal Mandai, Lalit Klshore 
Chaturvedi, Dr. E.M. Sudarsan8 Natchlappan, Dr. M.S. Gill and Sm!. N.P. Durga 

•• The Bill as passed by the Lok Sabha was laid on the Table on 7 September 2007 
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Act, 2002 was enacted. The Act, he said faced a legal challenge 
necessitating some amendments. The Competition Commission of India, 
he informed, would be functioning as an expert body, along with the 
Competition Appellate Tribunal which would hear appeals on the orders 
made by the Commission and also adjudicate on compensation claims, 
if any. A suitable arrangement had been proposed in the Bill so that 
the orders of the two bodies were properly implemented. Arrangements 
had also been proposed for the competition regulator to coordinate its 
work with other regulators through consultation. The Bill had been extensively 
discussed and debated in the Standing Committee, which had submitted 
its report in December 2006. 

The motion for the consideration of the Bill, clauses, etc. were 
adopted and the Bill was passed. 

C. QUESTION HOUR 

During the Session, 8,038 notices of Questions (6,953 Starred and 
1,085 Unstarred) were received. Out of these, 680 Questions were 
admitted as Starred and 2,913 Questions as Unstarred. The total number 
of notices of Questions received in Hindi was 1,881. 

Daily average of Questions: For all the days, the list of Starred 
Questions contained 20 Questions each. On an average, 1.61 Questions 
were orally answered per sitting. The maximum number of Questions 
orally answered was five on 14 and 23 August 2007 and the minimum 
number of Questions orally answered was three on 20 August 2007. 

The list of Unstarred Questions contained 135 Questions on 
10 August 2007 and 150 Questions on 13 August 2007. On the rest of 
the days, it contained 155 Questions each. 

Ha/f-an-Hour Discussion: In all, fifteen notices of Half-an-Hour 
Discussion were received, but none was admitted. 

Short Notice Questions: In all, seven Short Notice Questions were 
received. However, none was admitted. 

D. OBITUARY REFERENCES 

During the Session, obituary references were made on the passing 
away of Shri Chandra Shekhar, former Prime Minister and former member 
of the Rajya Sabha; and Sarvashri Shankarrao Bajirao Bobdey, Jagdish 
Prasad Mathur, Ashis Sen and Banarsi Das Gupta, all former members. 
Members stood in silence for a short while as a mark of respect to 
the memory of the deceased. 
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STATE LEGISLATURES 
ARUNACHAL PRADESH LEGISLATIVE ASSEMBLY· 

The Fourth Arunachal Pradesh Legislative Assembly, which 
commenced its Eighth Session on 17 July 2007. was adjourned sine 
die on 19 July 2007. There were three sittings in all. 

Legislative business: During -the Session. following two Bills were 
introduced. considered and passed by the House: (i) The Arunachal 
Pradesh Parliamentary Secretaries (Appointment, Salaries, Allowances 
and Miscellaneous Provisions) Bill. 2007; and (ii) The Indian Stamp 
Act. 1899 (Act No.2 of 1899) (in its application to the State of Arunachal 
Pradesh) (Amendment) Bill. 2007. 

Obituary references: During the Session. obituary references were 
made on the passing away of Shri Chandra Shekhar. former Prime 
Minister of India and Sitting member of Lok Sabha; Shri Sahib Singh 
Verma. Former Union Minister and former Chief Minister of Delhi; and 
Shri Rima Taipodia, former Minister of Arunachal Pradesh. 

ASSAM LEGISLATIVE ASSEMBLY·· 

The Twelfth Assam Legislative Assembly, commenced its Fifth 
Session on 6 August 2007. The House was adjourned sine die on 
9 August 2007 and prorogued by the Governor. There were four sittings 
in all_ 

Legislative business: During the Session. six Bills were introduced. 
discussed and passed by the House. 

Financial business: On behalf of the Minister-in-charge of Finance, 
the Health and Family Welfare Minister presented the list of Supplementary 
Demands for Grants and Supplementary Appropriation for the year 2007-
2008 and the said Supplementary Demands were voted and passed by 
the House on 8 August 2007. The Assam Appropriation (No. III) Bill 
was also passed by the House after consideration and discussion on 
the same day. i.e. on 8 August 2007. 

Obituary references: During the Session. obituary references were 
made on the passing away of 13 prominent persons. 

• Material contributed by the Arunachal Pradesh Legislative Assembly Secretariat 
•• Material contributed by the Assam Legislative Assembly Secretariat 
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DELHI LEGISLATIVE ASSEMBLY" 

The Third Delhi Legislative Assembly, which commenced its 
Eleventh Session on 12 September 2007, was adjourned sine die on 
18 September 2007. There were 5 sittings in all. 

Legislative business: During the Session, (i) The Delhi Fire Service 
Bill, 2007; (ii) The National Capital Territory of Delhi (Incredible India) 
Bed & Breakfast Establishments (Registration & Regulation) Bill, 
2007; and (iii) The Indian Stamp (Delhi Amendment) Bill, 2007 were 
considered and passed by the House. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha; Shri S.L. Khurana, 
former Lt. Governor of Delhi; Shri Sahib Singh Verma, former 
Chief Minister of Delhi; Shri Vasdev Kaptan, former member of Delhi 
Legislative Assembly; and Shri Amar Chand Shubh, former Councillor 
of Delhi Metropolitan Council. 

GOA LEGISLATIVE ASSEMBLy .... 

The Fifth Goa Legislative Assembly which commenced its Second 
Session on 16 July 2007, was adjourned sine die on 30 July 2007. 
The Governor prorogued the House on 31 July 2007. There were 10 
sittings in all. 

Address by the Governor: The Governor of Goa, Shri S.C. Jamir 
addressed the House on 16 July 2007. 

Election of Deputy Speaker: On 17 July 2007, Shri Mauvin Heliodoro 
Godinho was elected the Deputy Speaker of the State Legislative 
Assembly. 

Disqualification Petitions against two MLAs: The Speaker, 
Shri Pratapsingh Raoji Rane announced receipt of two disqualification 
petitions filed by Shri Cl)andrakant Kavlekar, MLA from Quepem 
Constituency against Smt. Victoria Fernandes and Shri Angelo Fernandes, 
MLA from Calangute Constituency against Sarvashri Ramkrishna 
Dhavalikar and Pandurang Dhavalikar under paragraphs 2(a) and 2(b) 
of the Tenth Schedule of the Constitution of India. The Speaker ordered 

• Material contributed by the Delhi Legislative Assembly Secretariat 
•• Material contributed by the Goa Legislative Assembly Secretariat 
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ad interim ex parte relief in terms of the prayer and restrained the 
Respondents from functioning as Members of the Legislative Assembly 
and/or from voting in the House. 

Financial business: The General Discussion on the Budget for the 
year 2007-2008 was held for two days i.e., 17 and 18 July 2007. 

Out of the listed 80 Demands for Grants for the year 2007-2008, 3 
Demands were discussed and 26 Demands were guillotined. Under rule 
259( 1) of the Rules of Procedure and Conduct of Business of the Goa 
Legislative Assembly the discussion on Demands for Grants was suspended 
from its operation and reduced to six days from the usual 15 days. 33 
Cut Motions to the various Demands were moved in the House. All 
the Cut Motions were negatived. The Demands for Grants for 2007-
2008 were put to vote and passed. The connected Goa Appropriation 
(No.3) Bill, 2007 was introduced, considered and passed by the House 
on 30 July 2007. 

Vote of Confidence: On 30 July 2007, with the entire Opposition 
boycotting the proceedings, Chief Minister Shri Digambar Kamat won a 
Vote of Confidence by voice vote in the State Legislative Assembly. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha; Sarvashri Sahib 
Singh Verma, former Union Minister and former Chief Minister of Delhi; 
Dilip Sardesai, Great Indian Test Cricketer of Goan Origin; Dattaram 
Wadekar, noted film Music Composer of yesteryears of Hindi Cine Films 
hailing from Goa; and Ulhas Buyao, a noted singer, lyricist, music 
composer, and stage artist, also hailing from Goa who had played a 
prominent role during the Opinion Poll held in 1967. 

KERALA LEGISLATIVE ASSEMBLY· 

The Twelfth Kerala Legislative Assembly commenced its Sixth Session 
on 4 September 2007 and was adjourned sine die on 20 September 
2007. The Governor prorogued the House on 20 September 2007. There 
were 13 sittings in all. 

Obituary references: During the Session, obituary references were 
made on the passing away of Sarvashri T.O. Bava, and N.N. Pandarathil, 
both former members of the State Legislative Assembly. 

• Material contributed by the Kerala Legislative Assembly Secretariat 
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MADHYA PRADESH LEGISLATIVE ASSEMBLY* 

The Twelfth Session of the Twelfth Madhya Pradesh Legislative 
Assembly was commenced on 18 July 2007 and adjourned sine die on 
1 August 2007. There were 9 sittings in aU. 

Legislative business: During the Session, nine Bills (including three 
Bills replacing the Ordinances) were introduced and passed by the 
House. 

Financial business: The Minister of Finance Shri Raghavji presented 
the Statement of First Supplementary Expenditure for the year 2007-
2008 on 24 July 2007. The Supplementary Demands were discussed 
and the Appropriation Bill for the same was passed by the House on 
25 July 2007. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha; Sarvashri Prakash 
Sonker, Minister of State of Madhya Pradesh; Dilip Bhatere, sitting 
member of the House; Sahib Singh Verma, former Union Minister and 
former Chief Minister of Delhi; Chandrajit Yadav, former Union Minister; 
Bharat Singh Chauhan, former member of Parliament; Narmada Prasad 
Shrivastava, Khalak Singh Nandwanshi, Anandilal, Hiralal Silawat, Dewan 
Chandrabhan Singh, Heera Ram Verma, Mehman Shah Uikey, 
Raghuwardayal Rasoiya, Hariram Singh Sarraf, all former members of 
the State Legislative Assembly. 

MAHARASHTRA LEGISLATIVE COUNCIL*· 

The Maharashtra Legislative Council, which commenced its Second 
Session of the year 2007 on 16 July 2007. The House was adjourned 
sine die and prorogued by the Governor on 2 August 2007. There were 
12 sittings in all. 

Legislative business: During the Session (i) The Maharashtra Legislature 
Members' Pension (Amendment) Bill, 2007; and (ii) The Mumbai Provincial 
Municipal Corporations, Nagpur City Corporation and Maharashtra Nagar 
Parishads, Nagar Panchayats and Industrial Townships (Amendment) 
Bill, 2007 were introduced, considered and passed by the House. 

The following Bills as passed by the State Legislative Assembly 
were considered by the House; (i) The Bombay Village Panchayats 

• Material contributed by the Madhya Pradesh Legislative Assembly Secretariat 
•• Material contributed by the Maharashtra Legislative Council Secretariat 
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and Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) 
Bill, 2007; (ii) Maharashtra Land Revenue Code (Second Amendment) 
Bill, 2007; (iii) Criminal Procedure Code (Maharashtra Amendment) Bill, 
2007; (iv) The Maharashtra Municipal Councils, Nagar Panchayats and 
Industrial Townships (Amendment) Bill, 2007; and (v) The Maharashtra 
Tax Laws (Levy, Amendment and Validation) Bill, 2007. 

The following Bills, as passed by the State Legislative Assembly, 
were considered and passed by the House: (i) The Maharashtra Value 
Added Tax (Amendment) Bill, 2007; (ii) The Maharashtra (Second 
Supplementary) Appropriation Bill, 2007; and (iii) The Maharashtra Land 
Revenue Code (Third Amendment) Bill, 2007. 

Financial business: The Minister of State for Finance, Shri Sunil 
Punjabrao Deshmukh, presented the Supplementary Statement of 
Expenditure for the year 2007-2008 to the House on 17 July 2007. The 
general discussion on the Supplementary Demands for the year 2007-
2008 was held on 23 and 24 July 2007. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha; Dr. J. Leon Desouza, 
former Minister and former member of the State Legislative Council; 
and Shri Abdul Reheman Khan, former member of the Council. 

MAHARASHTRA LEGISLATIVE ASSEMBLY· 

The Maharashtra Legislative Assembly, which commenced its Second 
Session of the year 2007 on 16 July 2007 was adjourned sine die on 
2 August 2007. The Governor prorogued the House on the same day, 
Le. 2 August 2007. There were 12 sittings in all. 

Legislative business: During the Session, the following 9 Bills 
were considered and passed by the House: (i) The Maharashtra 
Municipal Councils, Nagar Panchayats and Industrial Townships 
(Amendment) Bill, 2007; (ji) The Bombay Village Panchayats and the 
Maharashtra Zilla Parishads and Panchayat Samitis (Amendment) Bill, 
2007; (iii) The Maharashtra Land Revenue Code (Second Amendment) 
Bill, 2007; (iv) The Maharashtra Land Revenue Code (Third Amendment) 
Bill, 2007; (v) The Maharashtra Value Added Tax (Amendment) Bill, 
2007; (vi) The Code of Criminal Procedure (Maharashtra Amendment) 
Bill, 2007; (vii) The Maharashtra (Second Supplementary) Appropriation 

• Material contributed by the Maharashtra Legislative Assembly Secretariat 
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Bill, 2007; (viii) The Maharashtra Tax Laws (Levy, Amendment and 
Validation) Bill, 2007, and (ix) The Maharashtra Legislature Members' 
Pension (Amendment) Bill, 2007. 

The following Bill was referred to the Joint Committee: (i) The Bombay 
Motor Vehicles Tax, the Motor Vehicles (Taxation of Passengers), The 
Maharashtra Education and Employment Guarantee (Cess), the Tax 
on Sale of Electricity, the State Tax on Professions, Trades, Callings 
and Employments, the Tax Acts (Amendment) and the Employment 
Guarantee (Amendment) and the Bombay State Scarcity Relief (Repeal) 
Bill, 2007. 

Financial business: The Minister of Finance presented the 
Supplementary Demands for Grants for the year 2007-2008 on 17 July 
2007. The discussion and voting on the Supplementary Demands of 
five Departments was held on 23 and 24 July 2007. 

A total of 151 Cut-Motions were received, out of which 67 were 
admitted, while 84 were disallowed. No Cut Motion was moved in the 
House. 

The Maharashtra (Second Supplementary) Appropriation Bill, 2007 
was passed by the House on 25 July 2007. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha; Sarvashri Ramrao 
Krishnarao alias Dadasaheb Patil, Jaswant Nanubhai Mehta, both 
former Ministers and former members of the Legislative Assembly; 
Shri Mahalingappa Baslingappa Sangvikar, former member of the State 
Legislative Assembly. 

MANIPUR LEGISLATIVE ASSEMBLY" 

The Ninth Manipur Legislative Assembly, which commenced its 
Second Session on 31 July 2007, was adjourned sine die on 2 August 
2007. There were three sittings in all. 

Election of Deputy Speaker: On 2 August 2007, Shri Th. Shyamkumar 
was unanimously elected as Deputy Speaker of the Ninth Manipur 
Legislative Assembly. 

Legislative business: DUring the Session, the Salaries and Allowances 

• Material contributed by the Manipur Legislative Assembly Secretariat. 
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of Chairman of the Manipur Legislative Assembly (Hill Areas Committee) 
Third Amendment Bill, 2007 was introduced and passed by the House. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha. 

MIZORAM LEGISLATIVE ASSEMBLY· 

The Fifth Mizoram Legislative Assembly, which commenced its 
Eleventh Session on 18 September 2007, was adjourned sine die on 
19 September 2007 and prorogued by the Governor on the same day. 
There were two sittings in all. 

Legislative business: During the Session, the following three Bills 
were introduced and passed by the House. (i) The Indian Stamp (Mizoram 
Amendment) Bill, 2007; (ii) The Mizoram Oil Palm (Regulation of Production 
and Processing) (Amendment) Bill, 2007; and (iii) The Mizoram Civil 
Courts (Amendment) Bill, 2007. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha and Shri Pu L. 
Piandenga, former member of the State Legislative Assembly. 

NAG ALAND LEGISLATIVE ASSEMBLY·· 

The Tenth Nagaland Legislative Assembly, commenced its Fifteenth 
Session on 18 September 2007 and was adjoumed sine die and prorogued 
on the same day. 

Legislative business: During the Session, The Nagaland Municipal 
(Second Amendment) Bill, 2007 was considered and passed by voice 
vote by the House. 

Obituary references: During the Session, obituary references were 
made on the passing away of Shri Chandra Shekhar, former Prime 
Minister of India and sitting member of Lok Sabha and Shri T. Rothrong, 
former Minister of Nagaland. 

• Material contributed by the Mlzorarn Legislative Assembly Secretariat. 
- Material contributed by the Nagaland Legislative Assembly Secretariat 
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APPENDIX I 
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(viii) Returned by Rajya Sabha 
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(Ix) Pending at the end of the Session 29 

5. PRIVATE MEMBERS' BILLS 

(I) Pending at the commencement of the Session 

(II) Introduced 

(III) Discussed 

(Iv) Passed 

(v) Negatived 

(vi) Part-discussed 

(vII) Peneling at the end of the Session 

6. NUMBER OF DISCUSSIONS HELD UNDER RULE 184 

(I) Notices received 

(H) Admitted 
(iii) Discussed 
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PUBLIC IMPORTANCE DURING ZERO HOUR 
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(I) Notice. received 
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901 

253 

2 
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143 

565 
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(iI) Admitted 6 

(iii) Discussions held 3 

10. NUMBER OF STATEMENTS MADE UNDE~ RULE 197 3 
(Calling attention to matters ot Urgent Public Importance) 

11. STATEMENTS MADE BY MINISTERS 36 (lncluclng 5 
UNDER RULE 372 & DIRECTION 73A by HMPA) 
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DATE ON WHICH ISSUED 
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JOINT I SELECT COMMITTEE 
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ill Joint Committee on Salaries and 
Allowances of Members of Parliament 
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Ii) Committee on Chemicals and Fertilizers 3 

ii) Committee on Coal & Steel 2 1 

Iv) Committee on Defence 10 6 
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vi) Committee on External Affairs 6 

vii) Committee on Finance 6 

viii) Committee on Food. Consumer Affairs 
and Public Distribution 

Ix) Committee on Information Technology 7 3 

x) Committee on Labour 6 3 

xi) Committee on Petroleum and Natural Gas 4 
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xiii) Committee on Rural Development 2 
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CELL ON PARLIAMENTARY FORUM 

51. 
No. 

Name of Forum No. of Meetings held during No. of 
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2. Parliamentary Forum on Water 
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and Public Health 
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to 30 September 2007 held 
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1 (practical 
demonstration) 
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APPENDIX II 

STATEMENT SHOWING THE WORK 
TRANSACTED DURING THE TWO HUNDRED AND 

ELEVENTH SESSION OF THE RAJYA SABHA 

1. PERIOD OF THE SESSION 

2. NUMBER OF SITIINGS HELD 

10 August to 10 September 2007 
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3. TOTAL NUMBER OF SITIING HOURS 
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(i) Pending at the commencement 0' 
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(ii) Introduced 

(Iii) Laid on the Table as passed by Lok Sabha 

(iv) Returned by Lok Sabha with any 
amendment 

(v) Referred to Select Committee by the 
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(vi) Referred to Joint Committee by the 
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(vii) Re'erred to the Department-related 
Standing Committees 

(viii) Reported by Select Committee 
(ix) Reported by Joint Committee 

(x) Reported by the Department-related 
Standing Committees 

(xl) Discussed 
(xii) Passed 
(xiii) Withdrawn 
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(xv) Part-discussed 
(xvi) Returned by the Rajya Sabha without any 

recommendation 

(xvII) Discussion postponed 

(xviii) Pending at the end 0' the Session 

6. PRIVATE MEMBERS' BILLS 
(i) Pending at the commencement of the 

Session 

(II) Introduced 
(iU) Laid on the Table as passed by 
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15 
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Nil 
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1n 
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(Iv) Returned by the Lok SlIbha with any Nil 
amendment and laid on the Table 

(v) Reported by Joint Committee Nil 
(vi) Discussed 1 
(vII) Withdrawn Nil 
(viii) Passed Nil 
(Ix) Negatived Nil 
(x) Circulated 'or eliciting opinion NY 
(xl) Part-discussed 1 
(xII) Discussion postponed Nil 
(xIII) Motion for circulation of Bill negatived Nil 
(xiv) Referred to Select Committee Nil 
(xv) Lapsed due to retirement/death of Nil 

Member-In-charge of the Bill 
(xvi) Pending at the end of the Session 205 

7. NUMBER OF DISCUSSIONS HELD UNDER RULE 176 
(Matters of Urgent Public Importance) 
(I) Notices received 146 
(Ii) Admitted 10 
(III) Discussions held 10 

8. NUMBER OF STATEMENT MADE UNDER RULE 180 
(Calling Attention to Matters of Urgent Public Importance) 
Statement made by Ministers Nil 

9. HALF-AN-HOUR DISCUSSIONS HELD Nil 

10. STATUTORY RESOLUTIONS 

(I) Notices received 2 

(iI) Admitted 2 

(IIi) Moved 1 

(Iv) Adopted 1 

(v) Negatived Nil 

(vi) Withdrawn Nil 

11. GOVERNMENT RESOLUTIONS 

(i) Notices received NO 

(iI) Admitted Nil 

(III) Moved NH 

(Iv) Adopted Nil 

12. PRIVATE MEMBERS' RESOLUTION 

(I) Received 7 

(Ii) Admitted 7 

(III) Discussed NY 

(Iv) Withdrawn NI 
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(v) Negatived Nil 
(vi) Adopted NU 
(vii) Part-discussed Nil 
(viii) Discussion postponed Nil 

13. GOVERNMENT MOTIONS 

(i) Notices received Nil 
(ii) Admitted Nil 

(iii) Moved & discussed Nil 
(iv) Adopted Nil 
(v) Part-discussed Nil 

14. PRIVATE MEMBERS' MOTIONS 
(I) Received 360 
(II) Admitted 342 
(iii) Moved Nil 
(Iv) Adopted Nil 

(v) Part-discussed Nil 
(vi) Negatived Nil 
(vii) Withdrawn Nil 

15. MOTIONS REGARDING MODIFICATION OF STATUTORY RULE 

(I) Received 
(ii) Admitted 
(iii) Moved 

(iv) Adopted 1 
(v) Negatived NO 
(vi) Withdrawn Nil 
(vii) Part-discussed Nil 
(viii) Lapsed Nil 

16. NUMBER, NAME AND DATE OF PARLIAMENTARY Nil 
COMMITTEE CREATED, IF ANY 

17. TOTAL NUMBER OF VISITORS' PASSES ISSUED 816 

18. TOTAL NUMBER OF VISITORS 1,691 

19. MAXIMUM NUMBER OF VISITORS' PASSES ISSUED ON 94 
ANY SINGLE DAY, AND DATE ON WHICH ISSUED (on 21.8.2007) 

20. MAXIMUM NUMBER OF VISITORS ON ANY 234 
SINGLE DAY AND DATE (on 7.9.2007) 

21. TOTAL NUMBER OF QUESTIONS ADMITTED 
(I) Starred 380 

(il) Unstarred 1,085 

(iii) Short-Notice Questions Nil 

22. DISCUSSIONS ON THE WORKING OF THE MINISTRIES Nil 
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23. WORKING OF PARLIAMENTARY COMMITTEES 

SI. Name of Committee 
No. 

(I) Business Advisory Committee 
(II) Committee on Subordinate legislation 

(iii) Committee on Petitions 
(Iv) Committee of Privileges 

(v) Committee on Rules 
(vi) Committee on Government Assurances 
(vii) Committee on Papers laid on the Table 

(viii) General Purposes Committ .. 
(ix) House Committee 

Department-related Standing Commltt ... : 
(x) Commerce 
(xi) Home Affairs 
(xli) Human Resource Development 
(xiii) Industry 
(xiv) Science and Technology, Environment 

and Forests 
(xv) Transport, Tourism and Culture 
(xvi) Health & Family Welfare 
(xvii) Personnel, Public Grievances. Law and 

Justice 

Other Commltt ... 
(xvlii)Commlttee on Ethics 
(xix) Committee on Provision of Computers 

to Members of Rajya Sabha 

(xx) Committee on Member of Parliament 
Local Area Development Scheme 

(xxi) Joint Parliamentary Committee 
on the Functioning of Wakf Boards 

No. of meetings 
held during the 
period 1 July to 

30 September 2007 

3 

6 

2 

Nil 

4 

2 

Nil 

7 

7 

1 

12 

5 

4 
4 
9 

Nil 

Nil 

3 

24. NUMBER OF MEMBERS GRANTED LEAVE OF 
ABSENCE 

25. PETITIONS PRESENTED 

26. NAME OF NEW MEMBERS SWORN-IN WITH DATES 

527 

No. of 
Reports 

presented 

Nil 

2 

Nil 
3 

Nil 

Nil 
1 

NU 
Nil 

1 

1 
NH 

3 

3 

Nil 
Nil 

Nil 

Nil 

6 

2 

51. 
No. 

Name of Members sworn-In Party Affiliation Date on which 

1. 

2. 

3. 

2 

Shri B.S. Gnanadesikan 
Sml Kanlmozhl 
Shri D. Raja 

sworn-In 
3 4 

INC 25.7.2007 

DMK 26.7.2007 

CPI ·do· 
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4. Shri Tlruchl Siva DMK -do-

5. Shrl A. Elavarasan AIADMK 1.8.2007 

6. Dr. V. Ma/treyan AIADMK -do-

27. OBITUARY REFERENCES 

SI. Name SItting Memberl 
No. Ex-Member 

1. Shrl Chandra Shekhar, Ex-Member 
Former Prime Minister 

2. Shri Shankarrao BaJlrao Bobdey -do-

3. Shrl Jagdlsh Prasad Mathur -do-

4. Shri Ashls Sen -do-

5. Shri Banarsi Das Gupta -do-
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APPENDIX IV 

LIST OF BILLS PASSED BY THE HOUSES OF 
PARLIAMENT AND ASSENTED TO BY THE 
PRESIDENT DURING THE PERIOD FROM 

1 JULY TO 30 SEPTEMBER 2007 

SI. No. TlUe of the BiU 

2 

1. The Constitution (Scheduled Castes) Order 
(Amendment) Bill, 2007 

2. The State Bank of India (Amendment) 
Bill, 2007 

3. The ApproprlaUon (No.3) Bill, 2007 

4. The Appropriation (Railways) NO.3 Bill, 2007 

S. The Inland Vessels (Amendment) Bill, 2007 

6. The Apprentices (Amendment) Bill, 2007 

7. The Warehousing (Development and Regulation) Bill, 2007 

8. The Cigarettes and Other Tobacco Products (Prohibition 
of Advertisement and Regulation of Trade and Commerce, 
Production, Supply and Distribution) Amendment Bill, 2007 

9. The Competition (Amendment) Bill, 2007 

10. The Merchant Shipping (Amendment) Bill, 2007 

11. The Carriage by Road Bill, 2007 

Date of Assent 

3 

29.8.2007 

3.9.2007 

3.9.2007 

7.9.2007 

17.9.2007 

19.9.2007 

19.9.2007 

24.9.2007 

24.9.2007 

24.9.2007 

29.9.2007 
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APPENDIX V 

LIST OF BILLS PASSED BY THE LEGISLATURES 
OF THE STATES AND THE UNION TERRITORIES 

DURING THE PERIOD 

1 JULY TO 30 SEPTEMBER 2007 

ARUNACHAL PRADESH LEGISLATIVE ASSEMBLY 

1. The Arunachal Pradesh Parliamentary Secretaries (Appointment, Salaries, Allowances 
and Miscellaneous Provisions) Bill, 2007 

ASSAM LEGISLATIVE ASSEMBLY 

1. The Assam Appropriation (No.3) Bill, 2007 

2. The Assam Contingency Fund (Amendment) Bill, 2007 
3. The Assam Agricultural Income Tax (Amendment) Bill, 2007 
4. The Assam Tax on luxuries (Hostels and lodging Houses) (Amendment) Bill. 

2007 
5. The Assam Taxation (Liquidation of Arrear Dues Amendment) Bill, 2007 
6. The Assam Fiscal Responsibility and Budget Management (Amendment) Bin, 2007 
7. The Assam Police BUI, 2007 

BIHAR LEGISLATIVE COUNCIL 

1. The Bihar Dukan Evam Pratisthan (San.hodhan) Vldheyak, 2007 
2. The Bihar Vlniyog (Sankhya-3) Vldheyak, 2007 

3. The Bihar Prarambhlk Vldyalaya Shlksha Samltl Vldheyak, 2007 
4. The Bihar Karamcharl Chayan Aayog (Sanshodhan) Vldheyak. 2007 

CHHAmSGARH LEGISLATIVE ASSEMBLY 

1. The Chhattlsgarh Madarsa Board (Sanshodhan) Vldheyak, 2007 
2. The Chhattisgarh Sthanlya Kshetra me Mal ke Pravesh par Kar (Sanshodhan) 

Vidheyak, 2007 

3. The Chhattisgarh Mullya Samvardhlt Kar (Sanshodhan) Vldheyak, 2007 
4. The Chhattisgarh Vinlyog (Kramank-3) Vidheyak, 2007 
5. The Chhattisgarh Shram Kalyan Nldhl (Sanshodhan) Vldheyak, 2007 

6. The Chhattlsgarh Chikitsha Mandai (Sanshodhan) Vldheyak, 2007 
7. The Chhattisgarh Police Vlclheyak. 2007 
8. The Chhattisgarh Lok Aayog (Sanshodhan) Vldheyak, 2007 
9. The Chhattisgarh Vldhan Sabha Sadasya Vetan, Bhatta, Tatha Pension (Sanshodhan) 

Vidheyak, 2007 

GOA LEGISLATIVE ASSEMBLY 

1. The Goa Appropriation (No.3) Bill, 2007 
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HARYANA LEGISLATIVE ASSEMBLY 

1. The Haryana Panchayati Raj (Second Amendment) Bill, 2007 
2. The Haryana Appropriation (No.3) Bill, 2007 
3. The Haryana Appropriation (No.4) Bill, 2007 
4. The Haryana Co-operative Societies (Amendment) Bill, 2007 

5. The Haryana Tax on Luxuries Bill, 2007 
6. The Haryana Value Added Tax (Amendment) Bill, 2007 

7. The Punjab Passengers and Goods Taxation (Haryana Amendment) Bill, 2007 
8. The Punjab Excise (Haryana Second Amendment) Bill, 2007 
9. The Bhagat Phool Singh Mahila Vishwavldyalaya Khanpur Kalan (Amendment) Bill, 

2007* 
10. The Maharshi Dayanand University (Amendment) Bill, 2007-

11. The Kurukshetra University (Amendment) Bill, 200r 
12. The Chaudhary Devi Lal University Sirsa (Amendment) Bill, 2007* 

HIMACHAL PRADESH LEGISLATIVE ASSEMBLY 

1. The Himachal Pradesh Judicial Officers Pay, Allowances and Conditions of 
Service (Amendment) Bill, 2007 

2. The Himachal Pradesh Police BUI, 2007 
3. The Shlmla Road Users and Pedestrians (Public Safety and Convenience) Bill, 

2007 
4. The Himachal Pradesh Letts Bill, 2007 
5. The Himachal Pradesh Panchayatl Raj (Amendment) Bill, 2007 
6. The Himachal Pradesh Maintenance of Parents and Dependents (Amendment) 

Bill, 2007 
7. The Himachal Pradesh Public Premises and Land (EViction and Rent Recovery) 

(Amendment) Bill, 2007 
8. The Himachal Pradesh Municipal Corporation (Amendment) BUI, 2007 
9. The Himachal Pradesh Municipal (Amendment) Bill, 2007 

JHARKHAND LEGISLATIVE ASSEMBLY 

1. The Jharkhand Vinlyog (Sankhya-3) Vldheyak, 2007 

KARNATAKA LEGISLATIVE ASSEMBLY 

1. The Karnataka State Civil Services (Regulation of Transfer of Teachers) Bill, 2007 
2. The Karnataka Agricultural Produce Marketing (Regulation) (Amendment) Bill, 

2007 
3. The Chit Funds (Karnataka Amendment) Bill, 2007 
4. The Karnataka Professional Educational Institutions (Regulation of Admission and 

Fixation of Fee) (Special Provisions) Bill, 2007 
5. The Karnataka Appropriation (No.2) Bill, 2007 
6. The Karnataka High Court and Certain Other Laws (Amendment) Bill, 2007 

7. The RajlY Gandhi UniverSity of Health Sciences (Amendment) Bill, 2007 
8. The Kamataka State Universities (Amendment) Bill, 2007 
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9. The Karnataka Appropriation (No.3) Bill, 2007 

10. The Karnataka Excise (No.3) BIll, 2007 

11. The Karnataka Entertainments Tax (Amendment) Bill, 2007 

KAANATAKA LEGISLAnVE COUNCIL 

1. The Karnataka State Civil Services (Regulation of Transfer of Teachers) BlR, 2007 

2. The Karnataka Private Medical Establishments Bill, 2007 
3. The Karnataka Agricultural Produce Marketing (Regulation) (Amendment) Bill, 

2007 

4. The Chit Funds (Karnataka Amendment) BID, 2007 

5. The Karnataka Professional Educational Institutions (Regulation of Achl8llon and 
Fixation of F .. ) (Special Provisions) BUI, 2007 

6. The Karnataka Appropriation (No.2) BUI, 2007 

7. The Karnataka High Court and Certain Other Laws (Amendment) Bill, 2007 

8. The Rajiv Gandhi University of Health Sciences (Amendment) Bill, 2007 

9. The Karnataka State Universities (Amendment) Bill, 2007 

10. The Karnataka Appropriation (No.3) BUI, 2007 
11. The Karnataka Excise (Amendment) Bill, 2007 

12. The Karnataka Entertainments Tax (Amendment) Bill, 2007 

KEAALA LEGISLAnVE ASSEMBLY 

1. The Kerala Anti-Social Activities (Prevention) BID, 2007 

2. The Arthapallsa, Jenmlbhogam and Karathll Chelavu (Aboutlon) aul, 2007 

3. The Kerala Ayurveda Health Centrel (Issue of licence and Control) Bill, 2007 

4. The Kerala State Commission for the Scheduled Castes and Scheduled Tribes 
BID, 2007 

5. The Kerala State Higher Education Council BlR, 2007 
8. The KeraJa Revenue Recovery (Amendment) Bill, 2007 
7. The Edavagal Rights Acquisition (Amendment) Bill, 2007 

8. The Kerala Police (Amendment) BID, 2007 

9. lbe Kerala Women's Commission (Amendment) Bill, 2007 
10. The KeraJa Survey and Boundaries (Amendment) Bill, 2007 

11. The Kerala Sports (Amendment) Bill, 2007 

12. The Mahatma Ganelll University (Amendment) Bill, 2007 

13. The University LaWI (Amendment) Bill, 2007 

14. The Cochln University of Science and Technology (Amendment) Bill, 2007 
15. The KeraJa Professional Colleges or Institutions (Prohibition of Capitation F .. , 

Regulation of Admission, Fixation of Non-Exploitative F.. and other Measures to 
Ensure Equity and Excellence In Professional Education) Amendment Bin, 2007 

MADHYA PRADESH LEGISLAnve ASSEMBLY 

1. The Danda Prakrlya Samhlta (Madhya Pradesh sanshodhan) Vldheyak, 2007 
2. The Maellya Pradesh Nlj .. Vyavasylk Shlklhan sanltha (Prav .. h Ka Vlnlyaman 

Tatha Shulk ka Nlrdharan) Victleyak, 2007 
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3. The Madhya Pradesh Vinlyog (Kramank-3) Vldheyak, 2007 
4. The Madhya Pradesh Sthanlya Kshetra me Mal ke Pravesh Par Kar (Owitlya 

San.hocl'lan) Vldheyak, 2007 
5. Tbe Nyalaya FHS (Madhya Pradesh Owltlya Sanshodhan) Vldheyak, 2007 
6. The Madhya Pradesh Vyavasylk Parlksha Mandai Vldheyak, 2007 
7. The Madhya Pradesh Upkar (Owillya Sanshodhan) Vidheyak, 2007 
8. The Madhya Pradesh Tendupatta (Vyapaar Vlnlyaman) Sanshodhan Vidheyak, 

2007 
9. The Madhya Pradesh Vldhan Sabha Sadasya, Vetan, Vatta Tatha Pension 

(Sanshodhan) Vidheyak, 2007 

MAHARASHTRA LEGISLATIVE ASSEMBLY 

1. The Maharashtra Municipal Councils, Nagar Panchayats and Industrial Townahlpe 
(Amenement) Bill, 2007 

2. The Bombay VUlage Panchayat and Maharashtra Zilla Parishads and Panchayat 
Samltis (Amendment) BID, 2007 

3. The Maharashtra Land Revenue Code (Second Amendment) Bill, 2007 
4. The Maharashtra Land Revenue Code (Third Amendment) Bill, 2007 
5. The Maharashtra Value Added Tax (Amendment) Bill, 2007 
6. The Code of Criminal Procedure (Maharashtra Amendment) Bill, 2007 
7. The Maharashtra (Second Supplementary) Appropriation Bill, 2007 
8. The Maharashtra Tax Laws (Levy, Amendment and Validation) Bill, 2007 
9. The Maharashtra Legislature Members' Pension (Amendment) Bill, 2007 

MAHARASHTRA LEGISLATIVE COUNCIL 

1. The Maharashtra Legislature Members' Pension (Amendment) Bill, 2007 
2. The Mumbal Provincial Municipal Corporations, Nagpur City Corporation and 

Maharashtra Nagar Parish ads , Nagar Panchayats and Industrial Townships 
(Amendment) Bill, 2007 

3. The Bombay Village Panchayat and Maharashtra Zilla Parlshads and Panchayat 
Samltls (Amendment) Bill, 2007 

4. The Maharashtra Land Revenue Code (Second Amendment) Bill, 2007 
5. The Criminal Procedure Code (Maharashtra Amendment) Bill, 2007 
6. The Maharashtra Municipal CouncRs, Nagar Panchayats and Industrial Townships 

(Amendment) Bill, 2007 
7. The Maharashtra Tax Laws (Levy, Amendment and Validation) Bill, 2007 
8. The Maharashtra Value Added Tax (Amenanent) Bill, 2007 
9. The Maharashtra (Second Supplementary) Appropriation Bill, 2007 

MANIPUR LEGISLATIVE ASSEMBLY 

1. The Salaries and Allowances of Chairman of the Manlpur legislative Assembly 
(Hill Are .. Committee) Third Amendment BHI, 2007 

MIZORAM LEGISLATIVE ASSEMBLY 

1. The Mizoram Civil Courts (Amendment) Bill, 2007 
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2. The Indian Stamp (Mizoram Amendment) Bill. 2007 
3. The Mizoram Oil Palm (Regulation of Production and Processing) Bill. 2007 

NAGALAND LEGISLAnVE ASSEMBLY 

1. The Nagaland Municipal (Second Amendment) Bill. 2007 

ORISSA LEGISLATIVE ASSEMBLY 

1. The Orissa Appropriation Bill. 2007 

2. The Orissa Legislative Assembly Members' Salary. Allowances and Pension 
(Amendment) Bill. 2007 

RAJASTHAN LEGISLAnVE ASSEMBLY 

1. The Rajasthan Police Bill. 2007· 

2. The Rajasthan Co-operative Societies (Amendment) Bill. 2007* 
3. The Rajasthan Monuments. Archaeological Sites & Antiquities (Amendment) Bill. 

2007· 
4. The Rajasthan PubHc Trusts (Amendment) Bill. 2007· 

5. The Rajasthan Appropriation (No.3) Bill. 2007* 
6. The Rajasthan Private Universities (Repeal) Bill. 2007· 
7. The Rajasthan Panchayati Raj (Amendment) Bill. 2007· 

SIKKIM LEGISLAnVE ASSEMBLY 

1. The Registration of Companies (Amendment) BID. 2007 
2. The Sikklm Panchayat (Amendment) Bill. 2007 
3. The Slkklm Municipalities (First Amendment) Bill. 2007 
4. The Sikklm Prison Bill. 2007 
5. The Sikkim Appropriation BUI. 2007 (for excess Demands for Grants 2002-2003) 
6. The Sikkim Appropriation Bill. 2007 (for the first Supplementary Demands for 

Grants 2007-2008) 

TRIPURA LEGISLAnVE ASSEMBLY 

1. The Trlpura Municipality Disclosure Bill. 2007 
2. The Tripura Fiscal Responsibility and Budget Management (Amendment) Bill. 

2007 
3. The Salaries and Allowances of Minister (Trlpura) (Eighteenth Amendment) Bill. 

2007 
4. . The Salaries. AUowances and Pensions of the Members of the legislative Assembly 

(Trlpura) (Eighteenth Amendment) BUI. 2007 
5. The Tripura Value Added Tax (Amendment) Bill. 2007 

UTTARAKHAND LEGISLATIVE ASSEMBLY 

1. The Ultarakhand Appropriation Bill. 2007 

2. The Ultarakhand (The Uttar Pradesh Zamlndarl AboRtion and Land Reforms Act. 
1950) (Adaptation and Modification Order. 2001) (Amendment) Bin. 2007 

3. The Ultarakhand District Planning Committee Bill. 2007 
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4. The Uttarakhand Panchayat Laws (First Amendment) Bill, 2007 

5. The Uttarakhand Protection of Cow Progeny Bill, 2007 
6. The Uttarakhand Police Bill, 2007" 

UTTAR PRADESH LEGISLATIVE COUNCIL 

1. The Uttar Pradesh Vlnlyog (Dwltlya Lekhanudaan) Vlctleyak, 2007 

2. The Uttar Pradesh King George Danta Vigyan VlshwavldyaJaya (Nirsharan) Vrclheyak, 
2007 

3. The Uttar Pradesh Alpashankyaka Aayog (Sanshodhan) Vidheyak, 2007 

4. The Uttar Pradesh Jal Sambharan Tatha Sewar Vyavastha (Dwltlya Sanshodhan) 
Vldheyak, 2007 

5. The Uttar Pradesh Go-Sewa Aayog (Sanshodhan) Vldheyak, 2007 
6. The Uttar Pradesh Plchhde Vergon Rajya Aayog (Sanshodhan) Vldheyak, 2007 

7. The Uttar Pradesh Awas Evam Vikas Parlshad (Sanshodhan) Vlctleyak, 2007 
8. The Uttar Pradesh Rajya Vishwavidyalaya (Sanshodhan) Vldheyak, 2007 
9. The Uttar Pradesh Madhyamlk Shlksha Sewa Chayan Board (Dwltlya Sanshodhan) 

Vidheyak, 2007 

10. The Uttar Pradesh Rajya Vidhl Aayog (Nirsan) Vldheyak, 2007 
11. The Uttar Pradesh Ac:I'Ilnastha Sewa Aayog (Nirsan) Vletheyak, 2007 
12. The Uttar Pradesh Rajya Vldhan Mandai (Adhlkarl Evam Neta Virodhl Dal ke 

Awas) (Nirsan) Vldheyak, 2007 
13. The Uttar Pradesh RaJya Mahlla Aayog (Sanshodhan) Vldheyak, 2007 
14. The Uttar Pradesh Krlda (Shanghon ka Registration, Manyata aur Vln/yaman) 

(Nlrsan) Vldheyak, 2007 
15. The Uttar Pradesh Anusuchlt Jati aur Anusuchlt Janjati Aayog (Sanshodtlan) 

Vldheyak, 2007 
16. The Uttar Pradesh Uchatar Shlksha Seva Aayog (Sanshodhan) Vldheyak, 2007 
17. The Uttar Pradesh Krishl Utpadan Mandl (Sanshodhan) Vldheyak, 2007 
18. The Uttar Pradesh Van Nigam (Sanshodhan) Vlctleyak. 2007 
19. The Uttar Pradesh Vlnlyog Vidheyak, 2007 
20. The Uttar Pradesh Dr. Bhimrao Ambedkar Samajlk Parlvartan Sthal (Samrakshan 

aur Anurakshan) Vidheyak, 2007 
21. The Uttar Pradesh Pravldhlk Vishwavidyalaya (Sanshodhan) Vldheyak, 2007 

DELHI LEGISLATIVE ASSEMBLY 

1 . The Deihl Fire Service Bill, 2007 
2. The National Capital Territory of Deihl (Incredible India) Bed & Breakfast 

Establishments (Registration & Regulation) Bill, 2007 
3. The Indian Stamp (Delhi Amendment) BIH, 2007 

Bills awaiting assent 
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